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LOK SABHA DEBATES

LOK SABHA

Monday, March 19, 2007/Phsiguna 28, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Deputy Seeaxer in the Chairl
(Interruptions)
[Translation]

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSHI) : If the House
Junctions, we are ready to. give reply to every issue
...(Interruptions)

PROF. VIJAY KUMAR MALHOTRA (South Dethi) : In
West Bengal...(Interruptions)

[English)

MR. DEPUTY-SPEAKER : Prof. Malhotra, you have not
even given any notice for the Adjourment Motion. Q.No.
281, Prof. Rasa Singh Rawat.

(Interruptions)
[Translation]

PROF. RASA SINGH RAWAT (Ajmer) : Cold blooded
murders took place in Nandigram...(Interruptions) Women
wire killed...(Interruptions)

11.02 hrs.

(At this stage Shii P.S. Gadhvi and some other
hon. Members came and stood on the
fioor near the Table)

(Interruptions)

MR. DEPUTY-SPEAKER : First of all, piease go to your
seat

(Interruptions)

[English]
MR. DEPUTY-SPEAKER : Nothing would go on
record.
(In'tenuph'ons)'
[Translation]

MR. DEPUTY-SPEAKER : First, at least please listen
to me.

(Interruptions)
[English]

MR. DEPUTY-SPEAKER : The matter regarding
Nandigram is a State subject, therefore, | cannot allow
you.

(Interruptions)

MR. DEPUTY-SPEAKER : It is a State subject.
(Interruptions)

MR. DEPUTY-SPEAKER : Please listen to me.
(interruptions)

MR. DEPUTY-SPEAKER : Please listen to me.
(Interruptions)

[Translation]

MR. DEPUTY-SPEAKER : Please listen to me.

(Interruptions)

MR. DEPUTY-SPEAKER : You may please sit

down.

(Interruptions)

*Not recorded.
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WRITTEN ANSWERS TO QUESTIONS
[Transiation]
National Water Policy

*281. PROF. RASA SINGH RAWAT :
SHRI VUJOY KRISHNA :

Will the Minister of WATER RESOURCES be pleased
to state :

(a) whether the Government proposes to prepare
a new National Water Policy after declaring water as a
national property;

{b) whether the Planning Commission has aiso
expressed its concem about the increasing shortage of
water in the country and has suggested that the State
Governments may amend their laws for declaring water
respurces a national property; and

(c) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ) : (a) No, Sir. The National Water
Policy — 2002 (NWP) addresses the various issues
_related to development and management of water
resources. The NWP states that water is a prime natural
resources, a basic human need and a precious national
asset and that planning, development and management
of water resources need to be govemed by national
perspectives.

(b) The Planning Commission in its Mid-
Term Appraisal of the 10th Five Year Plan (2002-2007)
has expressed that the average availability is likely to fall
below the water-stress level in the near future. The
publication titted "Towards Faster and More Inclusive
Growth — An Approach to the 11th Five Year Plan® of
the Planning Commission has aiso discussed about
criticality of water in rainfed and other areas. The report
states that water 'oom:vaﬁon and ground water
management is critical for these areas and need much
more focused. However, Planning Commission has not

‘MARCH .18, 2007

to Questions 4

made any suggestion thaf-the State Governments may
amend their laws for declaring water resources a national
property.

() Does not arise.
Pension Fund

282. SHRIMATI BHAVANA PUNDALIKRAO GAWALI :
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state *

(a) the extent of contribution of employees to
Employees Provident Fund being currently transferred to
the Pension Fund in the country;

(b) whether there is a proposal to transfer more
amount to the pension fund so that employees couid get
more pension on superannuation;

(c) if so, the details thereof, and
(d) if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) As per provisions contained in para
3 of the Employees’ Pension Scheme, 1996, from and out
of contribution payable by the employer in each month
towards Provident Fund, an amount representing 8.33%
of the Employee’s pay is remitted by the employer to the
Employees’ Pension Fund.

(b) to (d) The Employees' Pension Scheme, 1995 is
a defined contribution and benefit scheme. Para 32 of the
Employees’ Pension Scheme, 1995 provides for annual
valuation of the Employees' Pension Fund by a Valuer to
review the rates of contirbutions and quantum of the
pension and other benefits.. The recommendations made
by the valuers for correcting the valuation deficit include
measures like increase in the contribution or reduction of
the benefits. The Central Board of Trustees has not so
far taken a view on transferring more fund to the pension
fund.
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[English]
Charges for Pay Channels

*283. SHRI ADHIR CHOWDHURY : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government has received any
representation from Broadcasters against the decision of
the Telecom Regulatory Authority of India (TRA!) regarding
changihg the charges for pay channels in Conditional
Access System (CAS) sector recently;

(b) if so, the details thereof; and

(c) the efforts being made by the Govemment to
resolve the issue?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) No
representation from broadcasters against the decision of
Telecom Regulatory Authority of India (TRAI) regarding
changing the charges for pay channels in CAS sector has
been received recently. However, appeals were filed by two
broadcasters before the Telecom Disputes Settlement and
Appeliate Tribunal (TDSAT) and two broadcasters have
filed petitions in High Court. TDSAT has dismissed the
appeals while the petitions before Hon'ble High Court of
Delhi are still pending in which Govemment of India is also
a party. The matter is subjudice.

Expansion of AIR/DD Coverage

*084. SHRI G.M. SIDDESWARA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to

state :

(a) whether the Govemment is considering a
proposal for expanding the coverage of the All India
Radio (AIR) and Doordarshan during the Elevent Five Year

Ptan;

(b) if so, the details thereof,

PHALGUNA 28, 1928 (Saka)

- to ‘Questions 6

(c)  whether any efforts are being made to make
special transmission arrangements for the backward and
rural areas of the country; and

(d) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) Yes, Sir.
However, Eleventh Plan is yet to be finalized.

(c) and (d) The extent of TV coverage in terrestrial
mode is 79 per cent by area and 91 per cent by
population of the country including rural and backward
areas. Similarly the extent of coverage of AIR is 91.78 per
cent by area and 99.14 per cent by population of the
country including rural and backward areas. 'The whole of
the country except Andaman and Nicobar Islands is also
covered through Doordarshan's free to air DTH service.
The DTH service was launched primarily for providing AlR/
TV coverage to uncovered backward and rural areas.
Some more FM radio stations in such areas will also be
considered under the Eleventh Plan subject to availability
of funds.

[Translation]

Employment Opportunities in Agriculture
Sector

*285. SHRI HARIKEWAL PRASAD :
SHRI V.K. THUMMAR :

Will the Minister of AGRICULTURE be pleased to
state :

(a) the number of agriculturists, agricultural land
owners and agricultural labourers in the country recorded
at the end of each of the last two Five Year Plan, State-
wise;

(b) the details of employment generated in
Agriculture and Animal Husbandry Sectors in each State
during the Tenth Five Year Plan, State-wise and year-
wise;
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{c) whether the Union Govemment proposes to
promote agriculture for employment generation during the
Eleventh Plan;

(d) if so, whether any target has “been fixed
therefor:

(e) if so, the details thereof and the action plan
chalked out for the same; and

MARCH 19, 2007

to Questions 8

() the allocation of funds for the purpose?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) As per
Population Census data released by the Registrar General
of India, the details of State-wise agricultural workers
comprising cultivators and agricultural labourers in the
census 1991 and 2001 are give below:-

(in thousand numbers)

State Cuttivators Agricultural Labourers Total
1991 2001 1991 2001 1991 2001
1 2 3 4 5 6 7

Andhra Pradesh 8292 7860 12517 13832 20809 21692
Arunachal _ Pradesh 243 279 22 19 264 298
Assam 4429 3731 1017 1264 5444 4994
Bihar 8105 8194 8633 13418 16738 21611
Goa 69 50 45 36 105 86
Gujarat 5604 5803 4507 5162 10112 10964
Haryana 2091 3018 1007 1279 3098 4297
Himachal Pradesh 1537 1955 75 94 1612 2049
Jammu and Kashmir 0 1592 0 246 0 1838
Kamataka 6692 6884 5653 6227 12346 13111
Kerala 1206 724 2450 1621 3656 2345
Madhya Pradesh 10028 11038 5041 ' 7401 15069 18439
Maharashtra 11542 11813 9533 10815 21075 22629
Manipur 484 380 80 114 544 493
Meghalaya 426 487 98 172 524 639
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1 2 3 -4 5 6 7
Mizoram 210 256 18 27 228 283
Nagaland 375 549 8 31 383 580
Orissa 5041 4248 3906 4999 8947 9247
Punjab 1984 2065 1543 1490 3527 3555
Rajasthan 10445 13140 2204 2524 12649 15664
Sikkim 98 131 14 17 112 148
Tamil Nadu 6043 5116 8757 8638 14800 13754
Tripura 334 313 208 276 543 589
Uttar Pradesh 22417 22168 8743 13401 31160 35568
West Bengal 6407 5654 5482 7363 11889 13017
Andaman and Nicobar Islands 18 21 7 5 24 27
Chandigarh 2 2 2 1 4 3
Dadra and Nagar Haveli 46 39 9 15 55 54
Daman and Diu 6 4 2 1 9 5
Delhi 34 37 28 16 62 53
Pondicherry 18 1 80 72 99 83
Uttarakhand 1637 1570 255 260 1892 1830
Chhattisgarh 4755 4311 2111 3091 6866 7402
Jharkhand 4085 3890 1937 2851 6022 6741
All india 124684 127313 85992 106775 210676 234088

(b) According to the National Sample Survey increased from 237.56 million in 1999-2000 to 238.8

Organisation (NSSO), (61st Round) the estimated number million in 2004-05.
of workers in the country employed, as nper usual status,

in agriculture, Inter-alia, including animal husbandry has (c) to (f) Creation of employment in rural areas is one
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of the policy objectives of the Government. As per the
Approach Paper to the Eleventh Plan. doubling the rate
of growth of agrcultural Gross Domestic Product (GDP) at
4% per annum will improve rural employment conditions
by raising rural wages and reducing unemployment.
However, to reduce the dependence of work force on
agriculture, it has been envisaged that opportunities will
also be created in the non-farm activities in rural areas.
Neverthless, for the agriculture sector, a series of policy
initiatives and programmes/schemes have been taken
in vital areas like credit, imrigation facilities, crop
diversification, marketing infrastructure, horticulture and
extension services to boost investment in agriculture and
allied sectors. Efforts are on to enhance production and
productivity and to encourage famming as a remunerafive
profession. This process is being further strengthened
through farm mechanization, agri clinics and agri business
centres. Programmes have also been taken upto develop
rainfed areas and encourage food processing activities. All
these schemes and programmes are expected to generate
additional employment opportunities in Agriculture Sector.
To implement the programmes, higher outlays have been
proposed for the year 2007-08, which is the first year of
the 11th Five Year Plan.

[English]
import of Essential Commodities

286. SHRI TATHAGATA SATPATHY :
SHR!I HARIBHAU RATHOD :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) the stock position of various foodgrains including
wheat, rice, puises, edible oil, sugar etc. in the counrty as
on March 1, 2007;

(b)  whether there is a shortage of such stocks as
per the stocking norms;

(c) if so, the details thereof;

(d) whether the Govenment had earlier aliowed
imports of the said items at reduced tariffs;

MARCH 19, 2007

to Questions 12

(e) if so, the details thereof indicating the quantum
and price of the said articles contracted and actually
imported till date by the Govemment and  private
traders;

(f) whether the Government has decided to allow
further import in view of its shortage in the country;

(g) i so, the details thereof and the time by which
these are likely to be imported; and

(h) the other steps being taken by the Govemment
to meet this shortage?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR,) : (a) The stock
position of wheat and rice in the country in the Central
Pool and sugar as on March 01, 2007 is as under:

In lakh Mts
Rice Wheat Total
139.67 51.00 190.67

The quantity of imported wheat lying at the ports as
on 01.03.07 is 5.11 lakh tonnes. The stock position of sugar
is provisionally estimated at about 131 lakh tonnes. Stocks
of edible oils and pulses are mostly held by private traders,
who also import under Open General License (OGL) and
hence the stock position is not available.

(b) There is no shortage as per buffer norms, that
exist for rice and wheat.

(c) Does not arise.

(d) and (e) Government had permitted import of wheat,
sugar, edible oils and puises at zero percent/reduced duty.
Details of quantum and price of wheat and pulses actually
imported/contracted by Govermnment agencies is enclosed
as Statement-l. Available information on articles imported
by provate traders is enclosed as Statement-Il.

(f) and (g) Imports of wheat, rice, sugar, pulses and
edible oils under OGL are permitted by the Govemment
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subject to payment of prescribed duties/zero percent

duties.

(h)

Several steps have been taken by the

Government to improve the availability of essential

PHALGUNA 28, 1928 (Saka)

(vii)

to Questions 14

To give better returns to farmers, Government
has declared a bonus of Rs.100 per quintal of
wheat for Rabi Marketing Season, making the
total procurement price Rs. 850 per quintal.

commodities in the country which include the following:— (vii) Government has permitted import of wheat duty
free till 31 December 2007 to ensure that there
i t of wheat ha ¢
(i) mzw.’ s been banned upto is no shortage.
ix) Gove i i i
(i) Government has decided to release upto 4 lakh (b9 ‘ r;me:;\nastdecaded t;) m::r: ltfhnece:sa:;ye.
o 3 m
tonnes of wheat from the central poo! for sale v ) onnes ? whea? Thioug
under the Open Market Sale Scheme STC for Public Distribution System and other
’ welfare schemes like Mid Day Meals and
(i)  Customs duty on import of pulses was reduced ICDS.
to zero percent on June 8, 2006 and validity Statement
ent-
of this order has been extended upto 1.8.2007.
(iv) Ban was imposed on export of pulses with effect Import of Wheat on Govemment Account
from June 22, 2006 (except export of kabuli '
chana permitted w.ef. 7.3.07). The period of >  'ender Date  Contracted Weighted
validity of this order has been further extended " \° Quantity Average
upto 31.3.2008 (In Lakh MTs) Price in US §
' Per MT
(v)  The Central Government had issued a Central
Order to enable State Government to invoke 1. 20.02.2008 5 178.75
stock limits in respect of wheat and puises to )
prevent hoarding and the validity of this order 2. 08.05.2006 8 191.380
has been extended by another six months vide 3. 12.06.2006 22 197.817
order dated 27.2.2007.
. 4. 27.07.2006 33 210.72
(vi) In order to provide remunerative prices to the v
tarmers, Government of India announces 5. 30.08.2006 16.7 228.94
Minimum Support Prices (MSPs) for oilseeds
every year, with appropriate enhancement to Grand Total 55 205.37
encourage oilseed production.
Recent Imports of Pulses by Govemment Agencies as on 8.3.2007
Quantity Rate USD  Quantity Rate USD Quantity Rate USD Quantity Rate USD
S (MT) perMT (M) per MT (MT) per MT  (MT)  per MT
2 3 4 5 6 7 8 9
Moong 1000 638.50 2000 630.00 5000 630.00
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MARCH 19, 2007 to Questions 16
1 2 3 4 5 6 7 8 9
Tur 1000 412.00 4000 384.00
7000 457.00
2000 458.00
10000 470.00
Urad 3000 586.00 5000 659.00 30000 634.50 25000 670.00
6000 570.00
Dun Peas 2000 378.00
Total 26000 17000 30000 30000
Total 103000 MTs
Al prices are C and F prices.
Statement-il Production of Pig lron
Private Imports on OGL *287. SHRI RANEN BARMAN : Will the Minister of
STEEL be pleased to state :
Wheat
(a) the quantity and value of pig iron produced by
Quantity Amived as on 6.03.2007 9.37 Lakh Tons Bokaro Steel Plant, Bokaro and Indian Iron and Steel
(As per PQ Faridabad) Company, Bumpur during the last three years, year-
Edible oils wse:
2006-07 (b) the procedure followed to sell the pig iron to
(April 2006 1o Oct. 2006) 27.85 Lakh Tons SSl/mediunviarge scale industrial units/companies of West
l .
(Source DGCIS) Bengal and Jharkhand, separately;
: r (c) the units/companies to whom more than 10,000
tonnes of pig iron had been sold during the last three
import of Sugar (upto 31.10.2006)  0.010 lakh Tons years,
(source DGCIS)
(d)  whether any company has received more than
Puises 10,000 tonnes of pig iron in contravention of the norms
prescribed for seliing pig iron;
import-of Pulses 16.95 Lakh Tons
{utp 31.12.20086) (e) it 8o, the details thereof; and
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() the steps taken/proposes to be taken by the
Govemnment in this regard?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):

PHALGUNA 28, 1928 (Saka)

to Questions 18

(a) The quantity of Pig Iron produced by BSL (Bokaro Steel
plant) and ISP (1ISCO Steel Plant) of Steel Authority of India
Limited (SAIL), as well as the value of pig iron, based on
Gross Sales Realization of pig iron per tonne from 2003-
04 to 2005-06 is as under:-

S.No.  Year Bokaro Steel plant ISCO Steel Plant
Production  Value in terms of Gross Production Value in terms of Gross
(000 t) Sales Realization (000 t) Sales Realization
(Rs. in crores) (Rs. in crores)
1. 2003-04 89 93 222 285
2. 2004-05 75 124 182 329
3. 2005-06 167 228 213 318

(b) There is no separate procedure for selling pig
iron in the State of West Bengal and Jharkhand.

The procedure which is followed on All India basis for
selling Pig Iron through Central Marketing Organisation
(CMO) of SAIL is by according the following priority for
booking of orders:-

Public Sector
Industries

(i) Government Departments,
Undertakings, Small Scale
Corporations (SSICs), National Small Industries
Corporation Ltd.

(i)  Orders booked under Order Booking Schemes

(iii)  Supplies against continuous demand registration
depending on availability of materials, on first
come first served basis.

Before 01/04/2006, the erstwhile ISCO used to sell
pig iron through open tender as well as through sale
notices displayed on the Company Notice Board. Bokaro
Steel Plant of SAIL has sold some quantity of pig iron

directly from the plant.

(c) Details of the individual units / companies /
Association, to whom more than 10,000 tonnes of pig iron
has been supplied from the Integrated Steel Plants at
Bokaro (BSL) and lISCO Steel Plant (ISP) at Burnpur,
during the last three years are as follows:-

in vogue.
Year Name of the company Plant Quantity in tonnes
1 2 3 4
2003-04 M/s. Kesoram Spun Pipes 10, Camac Street, Kolkata-71 ISCO 10,684
BSL 10101

Tata Steel, Jamshedpur, Jharkhand
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1 2 3 4

Ws. SPS ‘Metal Cast and Aloys, G.T. Road, Durgapur, liIsCO 13,312

West Bengal
2004-05 Nil Nil Nil

M/s. Mahabir Trading Co. Bokaro BSL 10480

M/s. Balaji Electrostesis Ltd., Koderma BSL 10905

M/s. Association of Batala Small Industrial, Jalandhar BSL 19147
2005-06 M/s. Sumer & Sons (P) Ltd. Peer Khara, Sahadra, Agra, (UP) {ISCO 11,281

(d) There is no upper ceiling or norm on quantity
for sales of Pig lron.

(e) and (f) Does not arise in view of (d) above.
[Transiation]
Production of Sugar

*288. SHRI GANESH SINGH :
SHRI RAJNARAYAN BUDHOLIA :

Wil the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) the production of sugar in the country during the
last three years, State-wise;

{(b) whether there has been a record sugar
production in the country during the current year, and

(c) i so, the details thereof, State-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) A Statement-
| showing state-wise production of sugar (Provisional)
during the last three sugar seasons (October - September)
is enclosed.

(o) and (c) Taking into account Government of
Maharashtra's revised estimates of increase in sugar
production by about 11 lac tons, the total sugar production

in India during the 2006-07 seasons is now provisionally
estimated at about 238 lac tons. The state-wise details
of sugar production (Estimated) is enclosed at
Statement-Ii.

Statement-i

Statement Showing Production of Sugar during
the last three Sugar Seasons

(In lac tons)
State Sugar Sugar Sugar
Season Season Season

2003-2004 2004-2005 2005-2006
P) (P) (P)

1 2 3 4
Andhra Pradesh 8.81 12.03 12.75
Bihar 2.77 2.70 4.19
Chhattisgarh 0.17 0.13 0.22
Goa 0.10 0.09 0.11
Gujarat 10.77 8.32 12.44
Haryana 5.86 3.98 3.88
Kamataka 11.57 11.32 20.09
Kerala 0.01 0.00 0.00
Madhya Pradesh 0.94 0.78 0.94
Mabharshtra 31.99 23.03 52.64
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1 2 3 4 1 2

Orissa 0.44 0.87 0.52 Pondicherry 0.20
Pondicherry 0.20 0.19 0.26 Punjab 4.51
Punjab 3.88 3.37 3.89 Rajasthan 0.09
Rajasthan 0.10 0.11 0.05 Tamil Nadu 22.98
Tamil Nadu 11.90 14.75 21.38 Uttarakhand 450
Uttarakhand 3.93 3.36 4.14 Uttar Pradesh 69.80
Uttar Pradesh 46.08 51.52 55.64 West Bengal 0.07
West Bengal 0.07 0.05 0.07

All India 238.34
All India 139.58 136.60 193.21

*Government of Maharashtra has revised the estimates of
(P) - Provisional sugar production from 70 lac tons to 81 lac tons.

State: -1t [English]

Statement Showing State-wise Estimates of Sugar
Production for the Cunment 2006-07 Sugar
Season (October - September)

(In lac tons)
State Sugar Season
2006-2007
(Estimated)
1 2

Andhra Pradesh 13.26
Bihar 3.25
Chhattisgarh 0.30
Goa 0.10
Gujarat 12.26
Haryana 5.50
Karnataka 19.00
Kerala 0.00
Madhya Pradesh 0.94
Maharshtra 81.00*
Orissa 0.58

Spurious Imported Fertilizers

*289. SHRI RAM KRIPAL YADAV :
SHRI KAILASH MEGHWAL :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether most of the imported fertilizers are
either sub-standard or spurious;

(b) if so, whether proper testing facilities as per
international standards are available to test these imported
fertilizers;

(c) if not, the action taken in this regard, and

(d) the steps taken to import quality fertilizers?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) No, Sir. All
the important imported fertilizers, namely Urea, DAP and
MOP, which constitute about 99.5% of total imported
fertilizers, have been found to be of standard quality on
testing except marginal varation in particle size in two
consignments of urea fertilizer during 2003-04 to 2006-07.
However, about 4% of imported 100 per cent water soluble
fertilizers have been found to be non-standard, failing in
the nutrient contentforms of nutrients during this period.

(b) Yes, Si.
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(c) Question does not arise.

(d) FCO, 1985 strictly stipulates the import of only
quglity fertifizers which meet the prescribed standards.

Special Quality Stee! Production
by SAIL

*290. SHRI HITEN BARMAN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Steel Authority hof India Limited
(SAIL) has any proposal to produce special quality steel
keeping in view the chaning market scenario;

(b) i so, the instructions given to different steei
plants in this regard; and

() the plan drawn up and the steps taken by the
different steel plants in that direction for the Tenth Plan and
the Eleventh Plan?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PAWAN) :
(a) The steel plants of Steel Authority of India Limited
(SAIL) are already producing special quality steel as per
market requirements and the facilities available at the
plants.

(b) and (c) Modemization and expansion plans of SAIL
Plants/Usits proposed to be implemented during 10th Plan
and 11th Rian period envisages setting-up of additional
facilities which will augment the production of special
quality steel.

MARCH 19, 2007
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Assistance for Promotion of Horticulture

*291. DR. COL. (RETD.) DHANI RAM SHANDIL :
SHRIMAT| PRATIBHA SINGH :

Will the Minister of AGRICULTURE be pleased to state
the details of assistance provided to each State for
promotion of horticulture during the last two years and the
current financial year, State-wise alongwith the details of
utilization of funds by each State and State-wise details
of physical targets set and achieved?

“THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : Ministry of
Agriculture is implementing two Centrally Sponsored
Schemes, namely Technology Mission for integrated
Development of Horticulture in North Eastem and
Himalayan States (TMNE) and National Horticulture
Mission (NHM) for promotion and development of
horticulture in the country. Prior to the launching of the
National Horticulture Mission during 2005-06, schemes for
horticulture development in the country, except in North
Eastern region and Himalayan States, were implemented
under the Centrally Sponsored Scheme on Macro
Management in Agriculture — Supplementation/Com-
plementation of State efforts through Work Plans’ (MM).
State-wise details of financial assistance provided under
TMNE, NHM and MM schemes during 2004-05, 2005-06
and 2006-07, alongwith details of expenditure are given
in the enclosed Statement-|, Il and Il respectively. Similarly.
the details of physical targets and achievements for major
components of these schemes are give in the Statement
IV (a, b and c) in respect of TMNE, Statement-V (a) and
(b) in respect of NHM and Statement-V! in respect of MM.

Statement-|

Financial Assistance Provided and Expenditure incurred on Promotion of Horticulture
under TMNE during 2004-05, 2005-06 and 2006-07

Rs. in Lakhs
State Amount Released Amount Utilized
2004-05 2005-08 2006-07 2004-05 2005-06 2006-07
(as on
9.03.07)
1 2 3 4 5 (-] 7
Arunachal Pradesh 1645.55 1300.00 1400.00 1663.75 1290.00 699.00
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1 2 3 4 5 6 7
Assam 871.00 1300.00 1400.00 871.00 1298.53 699.30
Manipur 1286.25 1500.00 1700.00 1042.74 1650.93 "347.59
Meghalaya 1395.99 1700.00 2000.00 1395.99 1700.00 1000.00
Mizoram 1801.10 1800.00 2000.00 1801.10 1800.00 . 1500.00
Nagaland 1467.30 1700.00 2000.00 1291.95 1700.85 800.00
Sikkim 1150.00 1800.00 1800.00 1092.85 1762.94 1300.00
Tripura 1111.30 1500.00 1400.00 1111.30 1500.00 6837.72
Jammu and Kashmir 1233.00 1550.00 2383.00 272.59 2790.28 835.57
Himachal Pradesh 1300.00 1100.00 4000.00 1300.00 1100.00 3000.00
Uttaranchal 975.00 1100.00 4000.00 975.00 1100.00 3000.00
Statement-ll

Financial Assistance provided and Expenditure incurred on Promotion of Horticulture
under NHM during 2005-06 and 2006-07

(Rs. in Lakhs)

s. State Amount released Amount Utilized by States
No.

2005-06 2006-07 2005-06 2006-07

(As on 09.03.07)

1 2 3 4 5 6
1. Andhra Pradesh 4420.96 7500.00 1781.14 7137.47
2.  Bihar 3100.00 3500.00 3.02 2175.78
3. Chhattisgarh 2367.83 5500.00 353.96 2560.53
4  Goa 315.20 200.00 112.91 26.57
5.  Gujarat 3239.28 777.03 986.71 1653.55
6. Haryana 1050.00 3480.00 163.00 21127
7. Jharkhand 3030.00 4000.00 2170.2
8.  Kamataka 4455.17 8448.25 322.72 1265.45

9. Kerala 3533.98 7959.53 -400.14 2471.72
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1 2 3 4 5 6
10. Madhya Pradesh 2839.77 4291.75 481.67 2804.00
11. Maharashtra 8260.28 14492.65 2749.03 9186.27
12. Orissa 3611.91 4450.00 1794.43 3286.59
13. Punjab 2868.82 1150.00 1021.21 901.15
14. Rajasthan 2259.57 3837.93 1464.30 2477.37
15. Tamil Nadu 3891.67 4600.00 2462.47 5348.74
16. Uttar Pradesh 5340.25 1500.00 537.97 1592.88
17. West Bengal 4035.31 4600.00 3926.34 81.96
18. Delhi 300.00
19. Lakshadweep 63.00
20. Andaman and Nicobar 85.00
Islands
Total 58620.00 80735.13 18561.02 47253.12
Statement-ifi 2 3"
Financial Assistance provided and Expenditure under Kamataka 1522.55 906.94
Macro Management during 2004-05
Kerala 1139.75 213.03
(Rs. in Lakhs)
Madhya Pradesh 818.35 749.69
State Outla Expenditure
y Maharashtra 3385 290.19
1 2 3 Orissa 804.55 0
Andhra Pradesh 1012.28 966.58 Punjab 180 0
Bihar 665.3 0 Rajwhan 648.8 543.38
Chhattisgarh 425 0 Tamil Nadu 1400 0
West
Goa 92 85.17 Bengal 480 0
Delhi 377 0
Gujarat 345 83.71
Lakshadweep 75.5 0
Haryana 277 135.56
~Andaman and Nicobar 368.77 12.81
Jharkhand 57.5 0 islands
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-

Employees' Pension Scheme, 1995

*292. DR. K.S. MANOJ : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state :

(a) the total number of persons already covered
under the Employees’ Pension Scheme, 1995 throughout
the country as on 31.12.06, State-wiss;

(b) whether the Government proposes to revise the
said scheme in view of the revision of other pension
schemes;

(c) if so, the details thereof;
(d) whether the Govemment also proposes to
restore the commutation amount alongwith the monthly

pension on completion of 100 months from the date of
introduction of the commutation benefit scheme; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) The total number of members of the
Employees' Pension Scheme, 1995 as on 31.03.2008 is
3,23,88,660. The Region-wise details are given the
enclosed statement.

(b) No, Sir. There is no such proposal under
consideration at present.

(c) Does not arise in view of (b) above.

(d) There is no proposal under consideration for
restoration of commuted portion of pension after 100
months from the date of commutation.

(e) Does not arise in view of (d) above.

Statement

Region-wise Members Enrolled under Employees
Pension Scheme, 1995

As on 31.03.2006

S.No. Regions Members
1 2 3
1 Maharashtra 4993001
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1 2 3
2. Tamil Nadu and 4534709

Pondicherry
3. Kamataka 4046002
4. West Bengal, Sikkim and 2702877

Andaman and Nicobar

Islands
5. Punjab 2255549
6. Andhra Pradesh 2217153
7. Delhi 1963312
8. Gujarat 1844045
9.  Uttar Pradesh 1339902
10. Madhya Pradesh 1174239
11. Haryana 1122787
12. Kerala 1082518
13. Rajasthan 806339
14. Orissa 572409
15. Goa 343911
16. Jharkhand 317133
17. Bihar 303964
18. North East 241439
19. Chhattisgarh 180192
20. Himachal Pradesh 180075
21. Uttaranchal 167104

Total 32388660
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Upgradation of ITis

*293. SHRI KISHANBHAI V. PATEL :
SHRI ASADUDDIN OWAISI :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether the Government has approved a
centrally sponsored scheme to upgrade 100 Industrial
Training Institutes (ITis) to Centres of Excellence (CoE) with
the public-private partnership;

(b) if so, whether the State Govemments are
required to enter into Memorandum of Understanding
(MoU) with the Union Government to ensure adequate
resources for maintenance of equipment, raw materials
ard samples required for training;

(c) " 2 details thereof;

(d) per of such ITis so far upgraded and
proposed to be upgraded in the different States, State-wise;

and

() the steps taken or being taken by the
Govemment to include more such ITis under this scheme
during the Eleventth Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (e) Union Finance Minister in his
Budget Speech 2004-05 had announced measures for
upgradation of 500 ITls in the country. Subsequently, a
scheme for upgradation of 100 Govemment ITis with
domestic funding was approved in March 2005. These 100
Tis were distributed in 22 States/Union Territory
Administrations with 75:25 funding pattern to be shared
between Central and State Governments respectively.
State Govemments are required to enter into an
Memorandum of Understanding (MoU) indicating their
commitment for implementation/sustainability of the
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scheme during the project period and beyond. For
remaining 400 Govemment run [Tis the Ministry is in
dialogue with the World Bank for providing financial
assistance. Meanwhile, Government of India has identified
100 ITis out of the above-mentioned 400 ITls in different
States during 2006-07 for Upgradation. The State
Govemments have been advised, as part of advance
action to submit institutional Development Plans for
finalizing the selection of remaining 300 ITls to be
upgraded in the next three years.

The information regarding numbers of [Tls taken
up for Upgradation State-wise during 2005-06 and
those identified in the year 2006-07 are enclosed as
statement.

Statement

Numbers of ITs taken up for upgradation into
Centers of Excellence — State-wise details

S. Name of Participating Number of Number of
No. State ITis taken ITis Identified
up during during FY
FY 2005-06 2006-07 for
with Domestic  up-gradation
Funding
1 2 3 4
1. Ancdhra Pradesh 5 5
2. Bihar 2 2
3. Chhattisgarh 4 4
4. Delhi 1 1
5. Goa 2 1
6. Gujarat .8 15
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1 2 3 4
7. Haryana 5 5
8. Himachal Pradesh 3 1
9. Jharkhand 1 1
10. Karnataka 6 6
11. Kerala 5 3
12. Madhya Pradesh 8 7
13. Maharashtra 12 15
14. Orissa 2 4
15. Punjab 8 2
16. Rajasthan 5 5
17. Tamil Nadu 5 5
18. Uttaranchal 3 1
19. Uttar Pradesh 10 7
20. West Bengal 3 3
21. Chandigarh 1 —
22. Pondicherry 1 —
23. Assam - 4
24, Jammu and Kashmis — 2
25. Sikkim — 1
Total 100 100
‘. < - el

National Policy on Petrochemicals

*294. SHRI SUNIL KHAN :

a

to Questions 52

SHRI E.G. SUGAVANAM :

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

{a) whether the Government has finalized the
National Policy on Petrochemicals;

(b) i so, the details thereof;

(c) the details of the plastic products which is
hazards for environment;

(d) the per-capita consumptior of plastic goods in
the country;

(e) whether there is any proposal to set up
Chemical hub; and

(] it so, the details thereof alongwith the criteria
fixed for providing the infrastructural facilities by the
Govemment? '

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) :
(a) The Draft National Policy on Petrochemicals has been
approved by the Committee of Secretaries and is being
put upto the Cabinet for approval.

(b) The proposed National Policy on Petrochemicals
is aimed at addressing issues relating to increase in
investments, increase in production and consumption of
petrochemical products, increasing the competitiveness of
the industry, promotion of R and D and achieving
environmentally sustainable growth.

{c) ' Plastics are chemically inert materials and are
generally not hazardous substances per-se. Most of the
plastics are re-processable and recyclable in nature.
However, inadequate segregation and collection of post
consumer plastic wasle may create problems for
enwvironment.
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(d) The average per capita consumption of plastics
in India is 4.5 Kgs.

(e) and (f) The Department of Chemicals and
Petrochemicals had earlier intiated action for preparing a
feasibllity report on setting up of NMega Chemical
Industrial Eetates (MCIE) in the country. The said
concept has been subsumed by the Policy of Petroleum,
Chemical and Petrochemical Investment Regions (PCPIR),
which has been approved by the Government and is to
be notified. PCPIR will enable quick and coordinated
decision making and will provide an appropriate policy
framework for the development of investment regions of
requisite scale and level of facilities. PCPIR will be a
specially delineated investment region having an area of
about 250 sq. kms. (with at least 40% area earmarked
for processing activities). The region will be a combination
of production projects, public utilities, logistics,
environmental protection, residential areas and
administrative services. It is expected to encourage global
scale investment in petroleum, chemical and petrochemical
sectors in the country. The Central Government will
consider and approve applications from the State
Govemments for establishment of PCPIRs in terms of this
policy and also facilitate availability of external physical
infrastructure linkages including rail, road, ports and
airports.

Amendment in Multi-State Cooperative
Socleties Act, 2002

*295. SHRI UDAY SINGH : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Govemment has received any
proposal for amending the Multi-State Cooperative
Societies Act, 2002;

(b) if so, the details thereof and the reaction of the
Government thereto;
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(c) whether the Govemment has assessed the
impact of the proposed amendment on the autonomy of
cooperatives; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (d) Yes,
Sir. Proposails have been received for amending the
Multi-State Co-operative Societies Act, 2002. the
proposals received, mainly pertain to removal of restrictions
on holding of office of a Chairperson of Vice-Chairperson
by a Minister in the Central or a State Govermnment
and restriction on holding of such office by a Board
member for not more than two consecutive terms.
Further, it has also been requested to remove the
restriction on holding the office of a Chairperson or Vice-
Chairperson in more than two multi-State co-operative
societies. The Government of India has appointed a
Committee to study and make recommendations regarding
the amendment to be made in the Multi-State Co-operative
Societies Act, 2002. The Committee is yet to submit its
Report.

[Translation]
Guldelines for Wood based industries

*296. SHRIMAT! SANGEETA KUMARI SINGH DEO :
DR. ARUN KUMAR SARMA :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the Government has formulated/
proposes to formulate any regulation/guidelines for
environmentalforestry clearance to wood-based industries;

(b) if so, the details thereof;

(c) whether the Union Govemment has recieved
proposals from State Governments seeking environmental/
forestry clearance to such industries;
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{d) if so, the details thereof, State-wise;

(e) whether the Supreme Court had issued any
instructions in this regard, particularly in the context of the
North-Eastemn States; and

) it so, the action taken/proposed to be taken by
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) Yes, Sir.

(b) Environmental Clearance The Central
Govemnment has notified Environmental Impact Assessment
Notification on 14th September, 2006 under which Pulp
and paper industries excluding manufacturing of paper
from waste paper and manufacture of paper from
ready pulp without bleaching [item 5 (i) of the Scheduled
of the Notification] and Wood based / Biomass based
Thermal Power Plant [tem (d) of the Schedule of the
Notification] are required to seek prior environment
clearance.

Forestry Clearance : The Central Govenment has
enacted the Forest (Conservation) Act, 1980 under which
prior approval of Central Government is required in case
any forest land is to be diverted for any non-forestry
purpose. Wood based industries are non-forestry activities
in this context.

(©) Yes, Sir.

{d) Environmental Clearance : Only two wood
based projects were received for Environment Clearance
during the last 2 years, the clearance for which has
already been accorded. A list is given in the enclosed
Statement-|

Forestry Clearance : A Statement-li showing the
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cases of wood based industries for forestry clearance
under the Forest (Conservation) Act, 1980 received during
the period from 25.10.1980 to 13.03.2007 are enclosed
atongwith their status state-wise. »

() The Honble Supreme Court has passed
orders dated 12.12.96, 4.3.97, 15.1.98, 12.5.2001 in Writ
Petition (Civil) No. 202/95 regarding working of
wood based industries in North-Eastem States and
transportation of timber and timber products. The Hon'ble
Supreme Court, in Writ Petition (Civil) No. 202/96
further directed vide its order dated 29.10.2002 that
unlicensed wood based industries in all the States/
UTs shall be closed and no unit of saw-mills, veneer or
plywood shall be allowed to be opened without the
prior permission of the Central Empowered Committee
(CEC).

U] The orders of Hon'ble Supreme Court have
been complied with and the industrial estates have been
created in all the North-Eastemn States for the relocation
of wood based industries, as mentioned in the order of
Honble Supreme Court dated 15.1.1998.

Statement-|

Wood based project accorded Environment
Clearances during the last two years

(i) Revival and Upgradating of Pulp and Paper
Mill from 33,000 TPA to 66,000 TPA at
Tuli, district Mokokchung, Nagaland by
Ms. Nagaland Pulp and Paper Co. Ltd.
(NPPCL).

(i) Expansion of paper production from 2,05,000 to
2,45,000 MTPA and production of 45,000 MTPA
market pulp at Kagithampuram, Karur, Tamil
Nadu by M/s. Tamil Nadu Newsprint and Papers
Ltd.
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Establishment of More Steel Plants

*297. SHRI PRABHUNATH SINGH : Will the Minister
of STEEL be pleased to state :

(a) whether the Govemment proposes to set-up
more number of steel plants in the country, particularly in
Bihar.

(b) if so, the the time by which the new plants would
be set-up alongwith the locations thereof; and

(c) the cost involved therein?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR! RAM VILAS PASWAN) :
(a) to (c) Steel Authority of India Ltd. (SAIL) and Rashtriya
ispat Nigam Ltd. (RINL) which are steel producing
companies of the Union Government npropose to augment
steel making capacities at various locations in the country.
SAIL is also considering setting up of steel processing
units at various locations, including in Bihar.

[English]
Tax Exemption for Life Saving Drugs

*298. SHRIMAT! PRIYA DUTT :
SHRI PANKAJ CHOWDHARY :

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the Govemment proposes to exempt
taxes for fife savings drugs including those meant nfor
treatment of cancer,;

(b) if so, the details thereof;

(c)  whether there is any proposal to make available
drugs used in chemotherapy at a subsidised price through
Government hospitals; and

(d) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
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AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) :
(a) to (d) The Government have vide List 3 and 4 of
Custom Notification No. 21/2002 dated 1.3.2002, as
amended fully exempted from payment of custom duty
or levied a concessional rate of 5% on a number of
specified drugs, including Anti-Cancer drugs, and bulk
drugs for their manufacture. These drugs have also been
exempted from excise duty vide Excise Notification no. 6/
2002 dated 1.3.2002, as amended. In addition, a number
of specified drugs are exempt from excise duty vide List
1 and 3 of Excise Notification No. 4/2006-CE dated
1.3.20086.

A proposal to create Cancer medicines Assistance
Fund by providing Rs.100 crores annually has been
mooted in the 11th Plan by my Ministry. This is also part
of the Draft National Pharmaceutical Policy. This fund is
aimed at providing mainly the chemotherapy drugs at
subsidised rates.

Fast Track Environment Courts

*299. SHRI RAYAPATI SAMBASIVA RAO :
SHRI MADHU GOUD YASKHI :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the Government proposes to set-up
fast-track courts to decide environmental cases;

(b) if so, the detalls thereof, State-wise; and

(c) the time by which these are likely to be set-
up?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! NAMO NARAIN
MEENA) : (a) to (c) There is no proposal to set up Fast
Track Courts to decide environmental cases.

The Law Commission of India. in its 186th Report had
inter-alia recommended setting up of environmental courts
in sach State, consisting of judicial and scientific experts
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in the field of environment for dealing with environmental
disputes besides having appellate jurisdiction in respect
ol appeals under various Pollution Control Laws. The
Ministry of Environmental and Forests has, in principle,
decided to accept the recommendations of the Law
Commission with certain modifications. it proposes to
set up a National Environment Tribunal and some
Regional Environment Tribunals for groups of States for
effective and expeditious disposal of civil cases relating
to environment.

Investment in Agriculture

*300. SHRI SANTASRI CHATTERJEE : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the investment in agriculture as a
proportion of Gross Domestic Product (GDP) has gone
down from 2.1 per cent in 2003 to 1.7 per cent during
the recent times;

(b) if so, the reasons behind such a drastic fall to
the tune of 20 per cent in just three years; and

(c) the details regarding the composition of
allocations for public investment on agriculture in
the current financial year and the progress till January,
20077

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR) : (a) and (b) According to the
latest estimates released by the Central Statistical
Organization (CSO), the total investment in agriculture
proper measured in terms of Gross Capital Formation
(GCF) as a proportion of total GDP had gone down in real
terms (at 1999-2000 prices) from 2.1 per cent ip 2002-03
to 1.9 per cent during 2003-04 to 2005-06. This decline
in investment in agriculture as a proportion of total GDP
follows from relatively faster pace of growth of totai GDP
than the growth of investment in agriculture. The public
sector investment in agriculture as a proportion of total
GDP increased from 0.4 per cent in 2002-03 to 0.5 per
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cent in 2005-05. But the private sector investment in
agriculture as a proportion of total GDP declined from 1.8
per cemt to 1.5 per cent during the same period.

(¢) The composition of allocations for public
investment in agriculture for 2006-07 is not yet available.
However, as per "Economic Survey (2006-07)", the public
sector investment (at 1999-00 prices) in agriculture for
2005-06 stands at Rs.13,219 crore as comparéd to
Rs.10,267 crore in 2004-05.

Production of Foodgrain in Kamataka

2708.SHRI IQBAL AHMED SARADGI : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the foodgrain production in the kharif
season in Kamataka has come down drastically during the
current season;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the State Government has requested
for Central assistance in this regard;

(d) if so, the details thereof, and

(e) the reaction of the Union Govemment
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) As
per the 2nd Advance Estimates released on 05.02.2007,
foodgrains production in the kharif season in Kamataka
during 2006-07 is estimated at 6.94 million tonnes
compared to 9.74 million tonnes during kharit 2005-06,
showing a fafl of 2.80 million tonnes due-to drought in
several parts of the States.

(c) to (e) The State Government declared drought in
128 Mandals during 200-07 and sought assistance of
Rs.1262.86 crore from the National Calamity Contingency
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Fund (NCCF) and 5.74 lakh tonnes of foodgrains for relief
employment. An Inter-Ministerial Central Team visited the
State for assessment of the situation and based on its
recommendations, the Union Govemnment approved
Rs. 74.48 crore from NCCF and 1.00 lakh tonnes of rice

for relief employment.
Koyna Hydro Electric Dam

2709.SHRI SHRINIWAS DADASAHEB PATIL : Will
the Minister of WATER RESOURCES be pleased to
state :

(a) the quantum of water allowed for west ward
diversion from the Koyna Hydro Electric Dam in
Maharashtra;

(b) whether the quhntum of water is not to be
measured during the high flood season;

(c) [f so, whether a request from the State has been
received by the Government for non-measurement of
diversion of west ward water; and

(d) if so, the details thereof and the steps taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAYPRAKASH NARAYAN
YADAV) : (a) Bachawat Tribunal has permitted Maharashtra
to divert upto 7.5 TMC of water annually from Koyna
Project.

(b) No, Sir. As per the decision of Bachawat
Tribunal, the entire quantum of water diverted is to be
measured.

{c) No, Sir.
(d) Does not arise.
Year of the Farmers

2710.SHRI K.C. PALLANI SHAMY : Will the Minister
of AGRICULTURE be pieased to state :
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(a) wha}her the Union Govemment has any
proposal to declare the year 2007 as “Year of the Farmers”;

(b) if so, the details thereof;

(c) whether some State Government have made
the same declaration;

(d) if so, the details thereof; and

(e) the special steps taken by the Govemnment to
alleviate the problems being faced by the farmers in  the
country during this year?

THE MINISTER OF STATE IN THE MINISTRY .OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d)
Govemment has not receieved an information from State
Governments regarding declaration of Year 2007 as “Year
of the Farmers". National Commission on Farmers has
recommended in its Report that the agricultural year 2006-
07 be designated as the Year of Agricultural Renewal or
the Year of the Farmer. Steps recommended by the
Commission for the year, inter-alia, include Soil Health -
Enhancement, Irrigation water supply augmentation through
rainwater harvesting and recharge of aquifer, Credit and
Insurance reforms. Technology upgradation and
dissemination and Marketing opportunities.

() The revitalization of the agriculture sector,
improvement in production and productivity and
enhancement of income of the farmers are some of the
major thrust areas identified by the Government for focused
and concerted action. The initiatives taken by Government
to alleviate the problems of the farmers, inter-alia, include
a Credit Policy in the year 2004 to double the flow of credit
to agriculture in next three years, reduction in interest rate
on crop loan, National Project for Repair, Renovation and
Restoration of Water Bodies directly linked to agriculture,
Community Grain Bank Scheme, Establishment of Central
integrgted Pest Centres, Establishment of National Rainfed

Area Authority, Reforms in marketing, National Horticuiture
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Mission, Ground Water Recharge and Revamping
agriculture extension etc.

[Translation]
Child Labour In Hazardous Industries

2711.SHRI CHANDRABHAN SINGH : Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the Hon'ble Supreme Court has taken
a decision on 10th December, 1996 wherein empioyment
of child labour in hazardous industries was termed as
atrocity against humanity and instructions were issued to
States to submit a detailed survey report;

(b) whether the said reports have since been
submitted;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (c) The Hon'ble Supreme Court in
its judgement dated 10.12.1996 gave certain directions
regarding the manner in which children working in the
hazardous occupations are to be withdrawn and
rehabilitated and also conducting survey for the said
purpose. it also gave certain directions regarding the
manner in which the working conditions of the children
engaged in non-hazardous occupations are to be
regulated and improved upon. The compliance of the
directions of the Honble Supreme Court are being
reported through regular affidavits filed in the Court from
time to time.

(d) Does not arise.
{English]
Rcvtvalofcooonms”torlnl(om.

2712.5HRI PC. THOMAS : Will the Minister of
AGRICULTURE be pleased to state :
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(a) whether the Union Govemment has received
any proposal from Govemnment of Kerala for ‘Revival of
Coconut Sector and Conservation and Revival of Kuttanad
Wet (Paddy) lands including reconstruction and
strengthening of Thanneermukkom Bund; and

(b) if so, the details thereof and action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) A
letter from the Chief Minister of Kerala dated 04-10-2006
addressed to the Union Minister of Agriculture has
been recieved in this regard. Based on the suggestion,
the M.S. Swaminathan Research Foundation, Chennai
has been entrusted the task of formulating a project
for rejuvenation of Kuttanad wet lands including
reconstruction and strengthening of Thanneermukkom
Bund. The Foundation has submitted its interim report in
February, 2007.

As regards the revival of coconut sector, a
comprehensive project has been recieved from the
Coconut Development Board, Cochin during December,
2006 for °"Replanting and Rejuvenation of Coconut
Gardens in Traditional States in India®, with emphasis on
Kerala State. The project is under examination by the
Department.

Closure of Directorate of Film Festivais

2713.SHRI KULDEEP BISHNOI! : Will the Minister of
INFORMATION " AND BROADCASTING be pleased to
state :

(a) - whether the Government proposes to close
down the Directorate of Film Festivals;

(b) if so, the reasons therefor alongwith its annual
expenditure; and

(c) strategy adopted/proposed to be adopted by the
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Government to organise Film Festivals once the Directorate
is closed down?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) No Sir. However,
the Expenditure Reforms Commission in its 2nd Report
has inter alia recommended closure of the Directorate of
Film Festivals with a further recommendation that
organisation and participation in Film Festivals be left to
the industry. A final decision on this recommended of the
Expenditure Reforms Commission is expected soon.

(b) and (c) Does not arise.
[Translation)
Violation of Minimum Wages Law

*2714. SHRI BALESHWAR YADAV : Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the number of cases decided against
violators of minimum wages law has declined during the
last three years,

(b) it so, the details and reasons therefor;:

(c) whether the observance of this law has been
proved successful; and

(d) if not, the action being taken to deal with this

situation?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (d) Under the Minimum Wages Act,
1948, both Central and State Governments are appropriate
Governments to fix, review and revise the minimum wages
in scheduled employments under their respective

jurisdiction.

The enforcement of the Act is secured both at the
Central and State level. In the Central sphere, the
implementation is secured through the Officers of the
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Central Industrial Relations Machinery, while at the State
level, the responsibility of enforcement lies with the
respective State Enforcement Machinery. Under the
statutory provisions of the Act, the appropriate Government
officials .conduct regular inspections and advise the
employers to make payment of shortfalls of wages
whenever they come across any case of non-payment or
less payment of wages. In case of non-adherence of the
advice, recourse to legal and penal actions against the
defaulting employers is undertaken.

The comparative table of the common States (who
have submitted their enforcement reports) for last three

years is as below:-

Year Sphere No. of Irregularities
inspectons —MMM—-
made Detected Rectified
2003-04 Central 18380 241023 175816
State 162449 149965 174085
Total 180829 390988 349901
2004-05 Central 16956 179551 211092
State 431680 178247 137619
Total 44863 357798 348711
2005-06 Central 12392 133826 140307
State 495889 207032 160954
Total 508281 340858 301261

The State-wise details are give in the statement
enclosed.

The ﬂ‘umber of cases related to check violation
of Minimum Wages Law in temms of inspections,
imegularities/rectified shown significant improvement
especially in the State Sphere during the last 3 years. It
is evident from the above table that the number of
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inspections has inreased significantly from 1.81 lakhs indicates better compliance of Minimum Wages Act, 1948.
during 2003 - 04 to 4.49 lakhs and further to 5.08 lakhs Thig is the result of relentiess efforts made by Central as
during 2004-05 and 2005-06 respectively as far as the 17 well as State Governments. The Government is still
States/UTs-'from where the comparative figures are pursuing effective implementtation of Minimum Wages Act,
available. This is indicative of more emphasis on 1948 through discussion, writing letters, personal interaction
inspections in the State Sphere. There is relative decline and visits to all the States/UTs including the North-Eastern
in imegularities detected as well as rectified, which States.

Statement

Details Regarding Enformcement of Minimum Wages Act, 1948

S. Name of the Year
No. State/UTs 2003-04 2004-05 2005-05

No. of Irregularities No. of Irregularities No. of Irregularities
inspection inspection inspection
made Detected Rectified made Detected Rectified made Detected Rectified

1 2 3 4 5 6 7 8 9 10 11

Central Sphere 18,380 2,41,023 1,75,816 16,956 1,79,5561 2,11,092 12,392 1,33,826 1,40,307

State Sphere
1. Bihar 2,97,439 55,996 55,491 2,00498 35356 30,910 2,71,206 52,846 56,342
2. Guijarat 1,20,550 1,01,364 57,977 11,455 68,406 50,059 1,114,327 74,554 60,714
3. Haryana 5,212 Nit Nil 2715 19 19 1483 49 49
4. Jammu and 1,802 382 170 ‘ 1,618 473 291 2,087 728 483
Kashmir
5. Kerala 27,779 44,788 35635 26,675 38,233 29,067 25472 41,202 22,403
6. Mizoram Nil Nil Nil Nil Nil Nil Nil Nil Nil
7. Orissa 29,798 23,535 12,212 24,437 20,660 11,484 18,501 16,583 8,833
8. Rajasthan 7,681 26 113 7,168 387 124 8,707 1,436 1,093
9. Tripura 4,932 95 92 611 193 193 8,639 — Nil
10. Uttar Pradesh 39,710 10,512 NA 212 187 196 12,313 9,488 -

11. West Bengal 28,478 6,710 6,340 29,952 7,465 7,360 12,952 3,214 235
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1 2 3 4 5 7 8 9 10 11

12. Andaman and 234 1,170 1,124 420 420 123 615 615
‘Nicobar Islands

13. Chandigarh 62 23 23 257 171 222 144 85

14. Dadra and Nagar 71 28 28 24 24 78 27 27
Haveli

15. Delhi 8,101 6,460 4,880 9,337 167 7,291 7,884 5406 6,335

16. Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil

17. Pondicherry 8,589 Nil Nil 7,532 - —_ 11,895 740 740
Total (Above 162449 149,965 174,085 4,31,680 1,78,247 1,37,619 4,95,889 2,07,032 1.60,954
States)
Total 180,829 390,988 349,901 4,48,696 3,57,798 3,48,711 5,08,281 3,40,858 3,01,261
(Centre+State)

[English] development of Assam, so as to improve the standard of

Assam Gas Cracker Project

2715. SHRI M.K. SUBBA : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a)  whether Assam Gas Cracker Project has been
inordinately delayed by over two decades;

(b) if so, the progress made in the mattestage-
wise and the reasons for the delay, and

(c) the steps being taken to expedite the projects?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI B.K. HANDIQUE) : (a) Yes, Sir.

{b) and (c) Clause 7 of the Assam Accord, 15th August
1985 states that the Government takes the opportunity to

nneweommltmontformespeedyal!roundeoom

living of the people. Special emphasis would be placed
on education and science and technology through
establishment of national institutions. The Assam Gas
Cracker Project was initiated in pursuance of this clause.
initially this project was to be implemented by the Assam
Industrial Development Corporation (AIDC) and Reliance
Industries Ltd. (RIL) under a Joint Venture Company viz.
Reliance Assam Petrochemicals Ltd. (RAPL). The
Government on 3rd September 1994 approved a capital
subsidy of Rs. 377 crores for the project. The Ministry of
Petroleum and Natural Gas (P&NG) had committed to
making available associated gas for production of 2 lakh
TPA of Ethylene. An agreement was signed between Oil
India Limited (OIL) and RAPL on 19th October 2000 for
the supply of 5 million Standard Cubic Meter (MMSCMD)
of gas, which was considered adequate for production of
1.30 {akh TPA of Ethylene. The remaining gas was to be
supplied by Oil and Natural Gas Commission (ONGC).
ONGC agreed to make available 1.35 MMSCMD ot gas.

However, due to declining quanntity/quality (due to the age
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of the oil welis) of gas from ONGC, it was found to be
adequate for 28,000 TPA of Ethylene for the first five years
and 15,000 TPA for the remaining period of 10 years i.e.
a total of 1.80 TPA of ethylene. RAPL felt that a project
below two lakh TPA of Ethylene would not be viable and
they insisted on adequate gas for production of 2 lakh TPA
of Ethylene. The Ministry of P&NG considered the matter
further and agreed to supply LPG through the Indian Oll
Corporation (IOC) to make up for the shortfall in the supply
of gas. The subsidy amount over a period of 15 years
worked out to more than Rs. 673 crores (for capital,
infrastructure and feedstock subsidy.

A Cabinet note was sent on May 29th, 2003 for the
approval of subsidizing the supply of gas/LPG at a rate
of Rs. 600 per thousand cubic meter of gas for production
of 2 lakh TPA of Ethylene over a period of 15 years and
authorizing Ministry of Finance to determine the modalities
for release of subsidy to the oil and gas companies.
conceived in 1985, and since then, there have been many
changes in the Govemment policy as well as in the market
Secretariat suggested that the Committee of Secretaries
should first consider the proposal before it is submitied to
the Cabinet. While fumishing comments on the note for
Committee of Secretaries, Ministry of Finance suggested
that views nof GAIL (india) Limited a PSU of the
Government should be taken about the viability of this
project and their willingness to take up the project. Finally,
GAIL was identified as the lead promoter of this project
by Ministry of Petroleum and Natural Gas. The Public
Investment Board (PIB) considered the proposal sent by
MoPNG in its meetings heid on 15.4.2005, 8.7.2005 and
23.9.2005.

The project has finally been approved by the
Govemment in April 2008. However, the Ministry of P&ANG
and GAIL wanted additional comifort for the feedstock
suppliers for this project over and above those approved
by Government. A Joint Venture Company namely
“Brahmaputra Crackers and Polymers Limited” has been
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incorporated in January 2007 for implementation of this
project, with GAIL india Ltd. (GAIL) having 70% equity
participation, Oil india Ltd. (OIL), Numaligarh Refinery Ltd.
(NRL) and Assam Industrial Development Corporation
(Govemment of Assam) each with 10% equity participation.
On the issue of additional comfort for feedstock suppliers,
the PIB on 12th of February 2007 deliberated on the
Supplementary Note, seeking approval for additional
support from the Govermnment of India on account of
escalation of Feedstock prices and other changed project
parameters like escalation in operating costs, increase in
interest rate, non-availability of exemption by Govemment
of Assam on Works Contract Tax and increase in IRR,
forwarded by the MoP&NG. The PIB recommended
amongst other things that the project may be implemented
expeditiously in terms of the parameters approved by
CCEA, Feestock suppliers shall execute feedstock supply
agreements with the JVC imeediately, etc.

Sheliac Production

2716. SHRI L. RAJAGOPAL : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether Shellac and Forest Products Expon
Promotion Council (SHEFEXIL) had submitted any project
proposal for increasing shellac production in Andhra
Pradesh; '

(b) if so, the details thereof;

(c) the shellac production in Andhra Pradesh
during the last three years, year-wise; and

(d) the export of shellac during the last three years,
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Andhra Pradesh Forest
Department has not received any project proposal for
increasing Shellac production in Andhra Pradesh from
Shellac and Forest Products Export Promotion Council
(SHEFEXIL).
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(c) The Andhra Pradesh Forest Department has not
procure any Shellac. Moreover, Andhra Pradesh does not
have any shellac making industry and shellac production.

(d)  The export of shellac from India during the last
three years, year-wise is as under—

Year Export of Shellac
(Ton)
2003-04 7181.31
2004-05 630.48
2005-06 5891.87
[Translation)
Misuse of Oxytocin Injection

2717.SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of AGRICULTURE be pleased to state :

J(a) whether the Govemment is aware of the
Oxytocin injection being misused to double in a single day
the weight of the vegetables covered under the pumpkin
category;

(b) it so, the details thereof and the number of *

cases reported in this regard so far;

(c) whether the Govemment has examined the
repercussion of use of said injection on human health;

(d) if so, the details and outcome thereof; and
(e) the steps taken/proposed to be taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, Sir.

(b) As per research report no effect to oxytocin
on fruits size in bottle gourd (pumpkin category) has
been observed. However, it is not a documented

technique.
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(c) to (e) No authentic infromation of the effect of
injection of oxytocin on human health is available
documented.

School for Child Labour

2718. SHRI CHANDRA MANI! TRIPATHI :
PROF. VIJAY KUMAR MALHOTRA :
DR. LAXMINARAYAN PANDEY :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether the Government has taken a decision
to open schools for the child labourers;

(b) if so, the details of the schools opened so far
under this scheme, State-wise;

(c) the details of funds allocated under the
scheme;

(d) Mr any monitoring plan has also been
formulated for the purpose; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) Yes, Sir. Government has been
implementing the National Child Labour Project (NCLP)
Scheme since 1988 wherein special schools are opened
for the children withdrawn from work.

(b) The details of schools opened so far under the
National Child Labour Project Scheme State-wise is given
in the enclosed statement.

(c) An amount of Rs. 602 crores was allocated
under the National Child Labour Project Scheme during
the Tenth Plan period. The allocation for the year 2006-
07 is Rs.105 crores.

(d) and (e) The National Child Labour Projects are
being monitored through periodical reports submitted by
the District authorities to the Ministry. At the National level,
a Central Monitoring Committee under the Chairpersonship
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of Union Secretary (Labour and Employment) monitors the 1 2 3
overall functioning of the Scheme. The State Governments
also monitor the functioning of the child labour projects at 10. Orissa 1651
their level. In addition, the projects are being regularly
inspected by the State and Central Govemnment officials 11. Punjab . 87
to ensure proper implementation of the scheme.
12. Rajasthan 714
Statement
13. Tamil Nadu 390
State-wise number of Special Schools for Child
bour | under the National Child 14. Uttar Pradesh 1347
Labour Project Scheme 15. West Bengal 567
S. Name of the State No. of Special schools Total 7328
No. for child labour opened
[English]
1 2 3
Stock of Coking Coal with SAIL
1. Andha Pradesh 1126 2719. SHRI JOACHIM BAXLA : Will the Minister of
2 A 95 STEEL be pleased to state : .
] 145 (a) the details of stocks of Coking Coal in piants
3. Bihar of SAIL as on"date;
4. Chhattisgarh 225 (b)  whether there is an imbalance in the availabiity/
stock of Coking Coal in certain steel plants; and
5. Gujarat 9
(c) if so, the steps proposed to be taken by the
6. Jharkhand 161 Govemment in this regard?
7. Karnataka 272 THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) The stocks of indigenous
8. Madhya Pradesh 367 as well as imported coking coal at steel plants of Steel
Maharasht 172 Authority of India Limited (SAIL) are indicated below (as
9. Manharashtra on 13/03/2007):-
Unit: ‘000 Tonnes
Plant/Category Bhilai Steel Durgapur Rourkela Bokaro ISCO Steel
Plant Steel Plant Steel Plant Steel Plant Steel Plant Authority of
(BSP) (DSP) (RSP) (BSL) (1SP) India Ltd.
(SAIL)
1 2 3 5 [ 7
indigenous 29 54 48 24 32 257
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1 2 3 5 6 7
Imported 74 31 48 9 185
Total 173 85 7 72 41 442
(b) No, Sir.
1 2 3 4 5
(c) Does not arise.
Bokaro Steel Plant 2 1 0 0
Fire Accidents in Steel Plants (BSL)
2720. SHRI CHANDRAKANT KHAIRE : Will the Durgapur Steel Plant 0 0 0 0
Minister of STEEL be pleased to state : (DSP)
(a) the number of fire accidents in various steel Raurkela Steel Plant 2 0 1 0
plants during the last three years and the cument year, (RSF‘
plant-wise,;
IISCO Steel Plant 0 1 0 0
(b) whether any inquiry has been conducted to (ISP)
probe such accidents in the steel plants;
Alloy Steel Plant (] 0 ()} 1
(c) it so, the outcome thereof; and (ASP)
(d) the steps taken/proposed to be taken by the o 4 3 1 1
Govemnment to avoid recurrence of such accidents in :
tuture? L RINL

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) to (c) The number
of fire accidents in various plants of Steel Authority of
India Ltd. (SAIL) and Rashtriya Ispat Nigal Ltd. (RINL)
during the last three years and the cument year are as
below:-

L SAL
Plant 2004 2005 2006 2007
(upto Feb.)
1 2 3 4 5
Bhilai Steel Plant 0 1 0 0

(BSP)

In RINL, the foliowing reportable fire accidents took
place during the last three years and in the current year.

S.No Date of Accident Ptace of Accident

1. 08-04-2005 Fire in b2-9 Conveyor of BHS-2

of Blast Fummace
\

2  10-05-2005 Fire in CO-68 Conveyor of
RMHP

3. 27-07-2005 Fire at 'O’ level near LD Converter
No.1 in Steel Melting Shop

4. 30-05-2005 Fire in CC — 40, Conveyor of

RMHP
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Enquiries are conducted by SAIL and RINL into fire
incidences. The recommendations are complied with and
monitoried. Fire prevention, protection and control measures
are taken at each plant.

(d) Steps taken / proposed by SAIL to prevent
recurrence of such incidents:-

—  Each plant has a well established and well
equipped Fire Services Department manned
with qualified and trained Fire Services
professionals to prevert and control fire
incidences.

—  The adequacy of the esisting fire protection
system in the shop is periodically reassessed
and augmented on continuous basis.

- Periodic housekeeping campaigns are
undertaken to mitigate fire hazards.

— Fire aspects being reviewed during safety audit
of shops by interplant audit teams.

—  Employees are extensively trained in the use
of suitable fire extinguishers, fire hydrants and
other fire suppression systems.

—  On-site disaster management plans have been
prepared to handie emergency situations, if any,
to minimize losses.

- Mock drills and topography drilis are conducted
on reguiar basis to train the people and check
the efficacy of the systems.

— Review of fire prevention and protection
measures at Plant as well as Corporate level
is done periodically

Steps taken/proposed by RINL to prevent recurrence

of such Iincidents.

Remedial measures suggested and the steps taken
by the RINL to avoid recurrence of such accidents in future
are given below:-

to Questions 84

Date of
Accident

Outcome - Remedial Measures

08.04.2005

10.05.2005

24.07.2005

30.05.2006

Head detectors are to be provided
(mounted on floor).

Installations of pyrometers to detect
temperature of sinter leaving Sinter
Plant to be expedited for cooling the
sinter before it is dispatched from
Sinter Plant.

Periodical checking of landing
valves.

Regular inspection of idlers by
operation crew.

Checking of jammed rollers or rollers
having damaged bearings.

Leakages/spillages of oils and
lubricants shall be stopped.

Rerouting of instrumentation/
electrical cables which are vunerable
is to be examined.

Inspection of Conveyor gallery in all
the shops.

Stacking of material shall be ensured
5 mts. away from the track.

Cleaning activities to remove spilied
materials fallen under the retum side
beit shall be implemented.

Water pressure in fire hydrants shall
be ensured to get 7 kg. pressure at
all times. In case of low pressure is
observed additional pumps shall be
started.
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[Transiation]
Project Proposal for Forestry Clearance

2721. SHRI HANSRAJ G. AHIR : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a)  whether the proposal related to forest in respect
of Jawahar Navodaya Vidyalaya, Ghot, Gadachiroli,
Maharashtra has been received/approved.

(b) if so, the details thereof;

(c) whether the State Government has deposited
the amount required for the proposal related to forest with
the forest department;

(d) if so, the details thereof;

(e) if not, whether the Govemment is contemplating
to give special permission for the construction work;

f) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (d) Yes, Sir. A proposal for diversion of
12.00 ha. of forest land for construction of Jawahar
Navodaya Vidyalaya, Ghot, Gadachiroli district, Maharashtra
was received in April 2002. The proposal involves violation
of the Forest (Conservation) Act, 1980 as the construction
of the School building had taken place during 1988-91.
The State Advisory Group (SAG) took note of the fact that
the concemed department had similarly constructed
Jawahar Navodaya Vidyalaya in the neighbouring
Chandrapur district without prior approval of the Central
Government under the Forest (Conservation) Act, 1980.
Taking a lenient view, stage | clearance for Vidyalaya in
Chandrapur was accorded. The compliance by the User
Agency of the conditions stipulated in the State | clearance
for Vidyalaya in Chandrapur are yet to be received.

(e) to (g) On receipt of compliance of the conditions
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stipulated in Stage | clearance for Vidyalaya in Chandrapur,
the proposal for Jawahar Navodaya Vidyalaya, Ghot can
be considered.

[English]
Pharma Sector

2722. SHRI G. KARUNAKARA REDDY : Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state :

(a) whether the Government has assessed the
impact of recent patent laws on the restructuring of pharma
sector in the country;

(b) if so, the details thereof and outcome thereof;

(c) whether such restructuring would cause the
closure of some units;

(d) it s0, the extent of unemployment recorded as
a result thereof; and

(e) the steps being taken to absorb the skilled
manpower of the closed units?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) to (e) India is a signatory to
the agreement establishing the World Trade Organisation.
The WTO Agreement, inter-alia, contains an agreement on
IPR, namely, the Agreement on Trade Related Aspects ot
IPR (TRIPS). The TRIPS Agreement reguires member
countries to align their legislations on intellectual property
in conformity with their obligations under the TRIPS
Agreement. In respect of Patents, the TRIPs Agreement
brescribed introduction of product patents from 1.1.2005.
for pharmaceutical, food and agrochemical inventions.
Accordingly, product patent protection has been provided
by amending Indian Patents Act 1970.

While considering the amendments to the indian
Patents Act, 1970 elaborate consultations were carried out
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with all the concemed Departments of the Government of
india and also with the various concemed organisations
and industry associations including the prominent
associations of the pharmaceutical industry. The concerns
and apprehensions projected by the pharmaceutical
industry, including the impact on the pharmaceutical sector
as a whols, have been by and large given consideration
and adequate safeguards to ensure the continued
availability of medicines at reasonable prices have been
incorporated in the law while finalising the amendments.

It is estimated that over 95 per cent of the drugs being
produced in india are off-patent and would not be affected
by the introduction of product patent. Similarly the
medicines included in the National List of Essential
Medicines, 2003 are also off-patent and would not be
affected by the product patent regime. The small number
of drugs (less than 5 per cent) which are likely to be
covered under product patent would continue to be
been ensured under the latest amendment in the indian
Patents Act, 1970. A reasonabie royalty on the production
of such drugs would become payabie to the patent-holder
company.

Since production of the existing drugs being produced
in India would not be affected by the introduction of product
patent regime there is no likelihood of closure of some of
the units due to this reason. As such there is no question
of unemployment in the pharma industry taking place in
india due to introduction of product patent regime.

Difference in Actual and Printed Cost

2723.SHRI NARAHARI MAHATO : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state :

(a) the existing provision regarding margin aliowed
between actual cost and printed price in regard to
packaged consumer goods including food items;

(b) the amangements made for checking this in
order to prevent its violation;
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(c) whether any action has been taken by the
Union Govemment on the complaints received in this
regard during the last three years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) The provisions
of the Standards of Weights and Measures (Packaged
commodities) Rules, 1977, inter alia provide that the
manufacturer declare on the package its retail sale price
in the form "MRP Res......... (inclusive of all taxes)”. The
quantum of price declared on the package is decided by
the manufacturer. There is no provision in the Rules
regarding margin aliowed between actual cost and printed
price.

(b) to (d) Does not arise.
[Translation]
Potato Crop Damaged Due to Fog

2774.SHRI AVINASH RAI KHANNA : Will the Minister
of AGRICULTURE be pieased to state :

(a) whether the potato crop has bees dgmaged
due to fog in certain parts of the country;

(b) if so, the details thereof, State-wise; and

(c) the assistance providad/proposed to begrovided
for the purpose to the affected farmers, State-wiise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir.
Fog as such does not damage potato crop. However, it
increases the severity of late blight disease causes by
Phytopathora Infestans in potato particularly if disease has
appread early in the crop season.
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(b)  The unusual rain during first part of November,
2006 in the States of Punjab, Haryana and Western U.P.
lead to foggy days. The continuous rains and fogs during
1st February to 12th February, 2007 in Bihar and West
Bengal facilitated the flare up of late blight disease. The
fog generated by the rain aggravated the attack of late
biight disease in potato in the States of Punjab, Haryana,
Westem U.P.,, Bihar and West Bengal. The yieid loses in
potato crop is estimated about 20 to 30% in above states.

{¢) No such proposal for seeking assistance for
potato crop damage due to fog has been received from
any of the State. However, Government has taken steps
to sent an advisory to potato growers in the country as
early as 29.11.2006 and again on 29.12.2008. The
measures advised were as follows:-

(i) Spraying mancozeb (0.2%) where disease has
not appeared.

(i) In fields where disease has just appeared,
spray the crop curzate (0.83%, 3 kg/ha in 1000
Its. Water).

(i) Apply metalaxyl based fungicide (0.25%) in
fields where disease severity is more than 5%.

(iv)y Farmers are being given quality seeds and
necessary guidelines for the next crop season.

[English]
Formation of CMZ

2725.SHRI M.P VEERENDRA KUMAR : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether formation of Coastal Management
Zones (CMZs) has adversely affected the interests of
fishermen living near the coastal areas; and

(b) if so, the steps taken to protect the interests of
fishermen?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE

PHALGUNA 28, 1928 (Saka)
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC.
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) and (b)
Information is being collected and will be placed oh the
Table of the Sabha. ‘

Proposals for Reservoir Projects

2726.SHRI BRAJA KISHORE TRIPATHY : Will the
Minister of WATER RESOURCES be pleased to state :

(a) whether the Government has recieved various
proposals from States for reservoir projects during 2005-
06 and 2006-07;

(b) if so, the details of projects sanctioned during
the said period, State-wise;

(c) the details of funds so far allocated and spent
on each of these projects, State-wise; and

(d) the tims by which these projects are likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! JAY PRAKASH NARAYAN
YADAV) : (a) 14 reservoir project proposals (10 major and
4 medium) have been received in Central Water
Commission during the year 2005-06 and 2000-07 from
various State Govemments. A list of thse projects is
enclosed as Statement-l.

(b) The State-wise list of cleared projects during
this period is enclosed as Statement-i.

(c) and (d) Irrigation is a state subject and planning,
execution, funding as well as priority of execution is within
the purview of State Govemments. Central Assistance is
provided to imrigation projects under Accelerated Irrigation
Benefit Programme (AIBP) in accordance with the
guidelines of the programme in force from time to time and
on the basis of proposals submitted by the State
Government. The Statewise details of Central Assistance
released under AIBP till date are given in the enclosed
Statement-fil.
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Forward Trading in Builion

2727.SHRI KIRTI VARDHAN SINGH :
SHRIMAT! NIVEDITA MANE :
SHRI EKNATH MAHADEO GAIKWAD :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether forward trading in bullion has caused
steap and frequent rise in the bullion prices;

{b) if so, the details thereof;

(c) whether bullion merchant association has
represented for banning the forward trade in the bullion;
and

(d) if so, the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION {(SHR! TASUMUDDIN) : (a) and (b)
The bullion prices are determined by the domestic demand
and supply fundamentals alongwith the prevailing
international prices. The movement of bullion prices in
india is broadly in synchronization with the intemational
prices.

{c) Yes, Sir. There have been representations from
some bullion merchant associations.

- MARCH 19, 2007
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(d) Futures markets are only an platform for price
discovery and price risk management. Forward Markets
Commission, which is the commodity futures market
Regulator under the provisions of the Forward Contracts
(Regulation) Act, 1952, ensures that futures prices are true
refiection of supply and demand conditions. Therefore, no
action was warranted by the Government.

Promotion of Poultry and Duck Farms

2728.SHRI E.G. SUGAVANAM : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government proposes to take steps
to promote poultry and duck farms in the country;, and

(b) if so, the details thereof alongwith the assistance
provided for the purpose during the last three years and
the current financial year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
The Centrally Sponsored Scheme ‘Assistance to State
Poultry/Duck Farms' aims at promoting poultry and duck
farming in the country. State-wise position of funds
released in the last three years and so far in the current
financial year is give in the enclosed statement. In addition,
Central Poultry Development Organizations located at
Bangalore, Bhubaneswar, Chandigarh and Mumbai aiso
pursue activities to pursue pouftry and duck farming in their
respective regions.

Statement

Financial Assistance provided under the Centrally Sponsored Scheme
‘Assistance to State Poultry/Duck Farms'

(Rs. in lakhs)
s. State/UT 2003-04 2004-05 2005-06 2006-07
No. (Upto Feb., 07)
1 2 3 4 5 6
1. Andaman and Nicobar Islands - - 50.00 -
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! 2 3 4 5 6
2. Andhra Pradesh -_ 47.92 - 54.00
3. Arunachal Pradesh 74.50 132.50 135.60 117.50
4, Assam —_ —_ — —_
5. Bihar — - 160.00 —
6.  Chhattisgarh — - 148.00 68.00
7. Goa —_ 68.00 - -
8. Guijarat 22.38 90.37 136.00 136.00
9. Haryana —_— — 40.00 —_
10. Himachal Pradesh ' 27.40 25.00 117.56 10.00
11. Jammu and Kashmir 42.50 204.00 47.00 25.50
12. Jharkhand - - —_ —
13. Kamataka - 55.00 - 80.00
14. Kerala - - 191.68 73.32
15. Lakshadweep - - - 25.00
16. Madhya Pradesh 48.93 64.00 - 124.87
17. Maharashtra —_ 150.00 _ 40.00
18. Manipur - - 42.50 —
19. Meghalaya — 40.00 85.00 130.00
20. Mizoram 57.00 128.00 240.00 207.50
21. Nagaland 42.50 252.50 300.00 170.00
22.  Orissa 15.00 - - 287.00
23. Punjab - - 40.00 —_
24. Rajasthan - - - -
25.  Sikkim 42.50 - 42.50 120.00
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1 2 3 4 5 6

26. Tamid Nadu —_ 99.76 —_ 50.00

27. Tripura 82.50 —_— — —_

28. Uttar Pradesh 17.09 - 342.06 136.00

29. Uttaranchal —_ —_ 54.70 —_

30. West Bengal 33.20 80.00 120.00 372.40
Total 505.50 1437.05 2292.60 2227.09

Poultry Sector Default in Payment of P.F. Amount

2729.SHRI NAKUL DAS RAI : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Union Government has taken steps
to encourage the pouttry sector in the North Eastem States,
wally in Sikdam:

(b) if so, the details thereof and the funds provided
for the purpose during the last three years and the current
financial year; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, Sir.

(b) During last three years, an amount of Rs.1703.10
lakhs has been released to the North Eastem States,
including Rs. 85.00 lakhs to Sikkim under the ‘Centrally
Sponsored Scheme Assistance to State Poultry/
Duck Farms'. During 2006-07, an amount of Rs. 745.00
lakhs has been released to the North Eastem States,
including Rs. 120.00 lakhs to Sikkim under the said
scheme.

(c) Question does not arise.

2730.SHRI C. KUPPUSAMI : Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the contractors of several public sector
undertaking who engage contract labourers are reportedly
by default in payment of Provident Fund (PF) amount
collected from workers and their own matching shares as
well;

(b) if so, the details including the number of
contractors defaulted during the last three years and the
amount involved therein, State-wise;

(c) whether the Govemment proposes to initiate
any action to ensure payment of PF amount by contractors;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) Compliance in respect of contractor
workers is ensured through the principal employer.
Besides, compliance of the covered establishments
including Public Sector Undertakings is monitored regularly
by the employees' Provident Fund Organization and on
detection of default appropriate action is taken against the
defaulting establishment.
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(b) No separate record is maintained by EPFO in
this regard.

(c) and (d) On detection of default appropriate
action is taken for assessment of dues and recovery
thereof through principal employer. This includes filing of
complaints under section 406/409 IPC, launching. of
prosecution under section 14 of the Employees’
Provident Funds and Miscellaneous Provisions Act, 1952,
attachment of movable/immovable property, arrest of
defaulters, etc.

Coconut Research Centre, Kerala

2731.SHRI P. KARUNAKARAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Indian Council of Agricultural
Research (ICAR) has taken any decision to shift the

Coconut Research Centre from Kasaragod in Kerala to the-

main institution;
(b) if so, the details thereof;

(c) whether the ICAR has also directed to transfer
the movable properties of the center to the Department of
Agriculture in Kerala;

(d) if so, the reasons therefor;

(e) whether the Union Govemment has received
any suggestion from the Government of Kerala in this
regard; and

(h if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) There is
no proposal to change the Coconut Research Centre from
Kasaragod in Kerala to the main Institution. However, a
decision was taken by the ICAR to phase out the Research
Centre at Kannara of Central Plantation Crops Research

Institute (CPCIR) Kasaragod, Kerala.
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(b) The Committee on Review of Regional Research
Centres of Indian Council of Agricultural Research (ICAR)
Institutions recommended nfor phasing out the centre
considering its relevance, since similar research work is
being caried out at CPCRI Regional Stations located at
Kayamgulam (Kerala) and Vittal (Kamataka).

(c) and (d) As it was decided to phase out the
Research Centre, Kannara, Department of Agriculture,
Govemnment of Kerala was requested to take it over along-
with immovable properties, which was agreed in principle,
in the meeting held on 19.08.2004 with the Director of
Agriculture, Goverment of Kerala and Director, CPCIR,
Kasaragod.

(e) Yes, Sir. The Government of Kerala requested for
review of the decision to phase out CPCRI Research
Centre at Kannara.

(H The matter was re-examined by the competent
authority and it was decided to phase out the Research
Centre, .considering the relevance.

Production, Processing, Utllization and
Export of Bamboo

2732.SHRI K.S. RAO : Wil the Minister of
AGRICULTURE be pleased to state :

(a) the production, processing utilization and
export pattem of bamboo during each of the last three

years,

(b) the employment generation potential of bamboo
production, processing and marketing of bamboo products;

(c) whether the Government proposes to formulate
policy on utilizing bamboo production by launching
programmes on research, plantation development,
handicraft development and region specific marketing
using technologies available for exports and through

participation of cooperatives and self-help groups; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d)
The Department of Agriculture and Cooperation has
launched a Centrally Sponsored Scheme on National
Bamboo Mission during 2006-07 in 28 States to promote
the bamboo sector in the country. The Mission includes
components of Research, Plantation and Handicrafts
Development, Marketing and Exports. The programme
wil be implemented through the State Govemments,
ensuring local participation of cooperatives and seif-help
groups.
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One of the mandates ¢f this Mission is to collect and
compile data on production, processing utilization of
bamboo. However, the quantum of export of Bamboo in
the country during the last three years is given in the
enciosed statement.

The proposed National Bamboo Mission is envisaged
to generate about 50.4 million man days of work by
Bamboo Plantation activities in 1.76 hectares over a period
of 5 years. In the nursery sector, the total estimated
employment to be generated every year will be around
9.7 lakh man days. Besides this, there will be employment
generation in both skilled and unskilled segments in the
handicraft sector.

Statement

Statement showing export of Bamboo during the last three years

(Qty. in KGS and value in INR)

2003-2004

Qty. Value

2004-02005 2005-2006

Qty. Value Qty.

Value

Bamboo 120199 3232088

386461

9780482 122576 3036966

Source : Directorate General of Commercial Intelligence and Statistics.

Linking of Agricultural Price to
industrial Prices.

2733.SHRI FRANCIS FANTHOME : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether the Govemment has received any
suggestion regarding the change in critieria for fixing
price of agricultural produce by linking it to the price
index;

(b) if so, the details thereof;

_ () whether the Govemment proposes to link the
increase of agricultural prices to the increase in prices of
industrial goods; and

(d) if so, the details thereof indicating the manner
in which this parity is proposed to be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d)
The Commission for Agricultural Costs and Prices
{CACP), while making recommendations on price policy,
considers Index Numbers of Terms of Trade between
agricultural sector and non-agricultural sectors. The
index which is a ratio of Index of Prices received by the
farmers for their produces and prices paid for the
commodities for final consumption, intermediate
consumption and capital formation, essentially measures
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relative change in the price movement between agricultural
and non-agricultural sectors. Besides this, the CACP
considers a number of other factors including effect on
industrial cost structure, effect on general price level and
effect on cost of living.

Sale of Spurious Seeds

2734.SHRI E. PONNUSWAMY : Will the Minister of
AGRICULTURE be pleased to state :

(a) the details of companies booked for selling
spurious and poor quality seeds in the country during each
of the last three years, company-wise;

(b) the action taken by the Govemnment against
these companies; and

(c) the steps taken by the Government to stop the
sale of spurious seeds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE ‘AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Enforcement powers, including prosecution, under the
Seeds Act 1966, Seeds Rule, 1968 and Seeds (Control)
Order 1983 vest with the State Governments. Cases under
various provisions of these legal instruments have been
registered against the following companies year-wise in
last three years:-

Year Nos. of cases Name of the Company
booked selling
spurious seeds
1 2 3
2002-03 4 M/s. Syngenta India Ltd.

Advanta India Limited
Monsanto India Ltd.

Nunhems Seeds.
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} 2 3
2003-04 2 Monsanto India Ltd.
Synegenta India Ltd.
2004-05 7 Syngenta india Ltd. (3
cases)
Pioneer Seeds India
Limited
PHI Seeds

Indo American Hybrid
Seed,

Seminis Vegetables

(c) Adequate provisions are available * under
Seeds Act, 1966, Seeds Rules, 1968 and Seeds (Controi)
Order, 1983 to curb the sale of seeds which do not
conform to prescribed standards. Further, the Ingpectors
notified under relevant provisions of these legal instruments
have adequate powers to draw the samples, seize the
stock and issue 'Stop Sale' order in case the commodities
under reference contravene provisions of law. Based on

. the complaints received by the State Govemments and
also during the enforcement of legal instruments by the
notified inspectors, cases are filed in the courts of law
against the persons, who are found violating the Act and
Rules.

Notification Regarding Wiidiife Sanctuary

2735.SHRIMAT! JAYABEN B. THAKKAR : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state : '

(a) whether the Union Government had issued any
notification declaring the Litle Rann of Kutch as a
protected Wildlife Sanctuary;

(b) it so, the details thereof; and

{c)* the steps taken/proposed to be taken for the
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rehabilitation of those affected/displaced as a result of the
said notification?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) 'As per the Wildiife (Protection) Act,
1972, declaration of an area as a Wildlife Sanctuary falis
within the jurisdiction of the concemed State Government.
The State Government of Gujarat has declared total area
of 4953.70 Sq. kms. of Little Rann of Kutch vide their
notification no. GH/KH/13/WLP/1972/79736.P dated
12.1.1973 (4840.89 Sq. kms.) and no. GKH/13/78/WLP/
- 1976/89899/P dated 13.1.1978 (112.81 Sq. kms.) as Wild

Ass Sanctuary.

(c) Settement of rights and rehabilitation of
affected persons is under the jurisdiction of the State
Government of Gujarat.

Recruitment Rules for Employees of
Prasar Bharati

2736.ADV. SURESH KURUP : Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Hon'ble Supreme Court has given
any direction to the Ministry or Prasar Bharati to finafise
the recruitment rules and the service conditions of the
employees of the Prasar Bharati;

(b) if so, the details thereof;

(¢) the steps taken by the Govermment in this
regard;

(d) whether the Govemment has any pian to roll
back the Corporation into Government; and

(e) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNS!) : (a) and (b) Yes, Sir.
The Hobble Supreme Court in its Judgment dated
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02.02.2007 in a Civil Appeal No. 3244/02 (Prasar Bharati
and Ors. Vs. Amarjeet Singh and Ors.), ruled that the
employees are under the administrative control. of the
Corporation and it has the power to transfer its employees.
Hon'ble Supreme Court diregted the Union of india to take
a firm decision on transferring Government employees to
Prasar Bharati in terms of Section 11 of the Prasar Bharati
Act within six months. The Secretary, DOP&T has been
directed to file an affidavit within or immediately after the
expiry of the aforementioned period.

() A Group of Minister (GoM) has been
constituted to examine the various issues pertaining to the
functioning of the Prasar Bharati including service
conditions and financial package for the employees of
Prasar Bharati.

(d) and (e) The matter is before the GoM.
[Translation)]
Land Management

2737.SHRI HARISINH CHAVDA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Gross Domestic Product of the
country is declining due to certain flows in land
management;

(b) it so, the details thereof and the reaction of the
Govemment thereto; and

(c) the steps taken by the Government to overcome
these flows?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRiI KANTILAL BHURIA) : (a) to (c) The
total Gross Domestic Product (GDP) of the country at
constant (1999-00) prices showed an increase in growth
rates from 7.5 per cent during 2004-05, to 9.0 per cent
in 2005-08 and 9.2 per cent (advance estimate) during
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2006-07 according to the latest estimates of National
Accounts released by Central Statistical Organization
(CSO0). This suggests that certain flows in the use of land
in the country do not have direct effect on total GDP growth
of the country. However, land management is a State
subject and Union Government plays advisory role in this
regard. There are legislative provisions in the States that
restrict the conversion of agricultural land to non-
agricultural purposes. National Land-Use Policy Outlines
focuses, inter-alia, on land use planning in the States
through Land Use Boards.

[English]
Bird Flu

2738.SHRI DUSHYANT SINGH :
SHRI M. RAJA MOHAN REDDY :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether the bird flu reportedly may hit India
again;

(b) if so, the facts thereof; and
(c) the precautionary steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Recurrence of Avian Influenza has been reported from a
number of countries like Afghanistan, China, Djibouti,
Hong Kong, Hungary, Japan, Republic of Korea, Kuwait,
Laos, Myanmar, Pakistan, Russia, Slovenia, Thailand,
Turkey, United Kingdom and Vietnam, which suggests
that the virus continues to circulate in some countries of
the world. The outbreak has been reported from the
neighbouring countries like Pakistan, Afghanistan and
Myanmar and India falls on the route of three major flyways
of migratory birds, which are the possible source of
infection. Therefore, India is vulnerable and the Bird Flu

PHALGUNA 28, 1928 (Saka)

to Questions 122

may hit any time. India has regained country freedom
status from Notifiable Avian influenza on 11 th August 2006
and still it is continuing.’

(c) Precautionary steps taken in the country as part
of preparedness are enclosed as statement.

Statement

Precautionary Steps Taken in.the Country
As Part of Preparedness

(A) Action taken by the Department of Animal
Husbandry, Dairying and Fisheries, Ministry of
Agriculture:

1. A clear and focused National Strategy for
preparedness, control and containment has
been formulated. Based on the outbreak
experience a detailed Action Plan, first
developed by the Department in 2005, has
been revised and circulated to the States
to undertake control and containment

operations.

2. The Government has announced and
demonstrated its policy to compensate
poultry farmers for the poultry killed in
operations.

3. In view of the outbreak in the neighbouring
countries, the following measures have been
taken:—

a.  Ban on import of several livestoc products.

b. Border States to Pakistan and Myanmar
have been alerted.

c. States have been advised to increase
surveillance espeially around water
bodies, -advise farmers to keep poultry
indoors, prevent intermingling of poultry
with other species and report unsual
mortality immediatety.
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Surveillance is continuing throughout the
country. More that 108000 samples have been
tested in the last one-year.

Rapid Response Teams have been constituted
at level of Govemment of India and State
Governments to contain outbreaks.

Then preparedness of the States is being
continually assessed and monitorired by the
the GO! through video-conferencing, National
Conterences of Animal Husbandry secretaries,
reguiar touring by GOI officers, weekly reports
on unusual mortality from States etc. Ready
Reckoners have been developed by GOI
for situation analysis of preparedness by
States.

Joint mechanisms between key stakeholder
Departments of GOl especially animal
Husbandry and MOHFW have been
operationalized at various levels and are
working successfully. The Inter-Ministerial Task
Force is reviewing the situation regularly. The
Joint Monitoring Group is meeting frequently to
review and decide on technical matters. The
Committee of Secretaries (COS) headed by the
Cabinet Secretary periodically reviews the

Reserve of essential material for control
operations have been developed and are
being expanded further.

The Department is maintaining a strategic
reserve of poultry vaccines against bird flu.

GO! has trained more than 16,000 veterinary
personne! to handie control and containment
operations. States have been advised to
utilize the master trainers to train all veterinary
staft.

Testing of Serum samples has been started at

(8)
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regional level in the laboratories at Bangalore,
Kolkata, Pune and Jallandhar.

High Security Animal
(HSADL)
required reagents for diagnosis of Avian

Disease Laboratory
is adequately stocked with

Influenza.

A Project for preparedness, control and
containment of bird flu has been approved
at Rs. 126 crores with the World Bank
collaboration.

Information, Education, Communication (IEC)
compaigns have been carmied out jointly
by MOHFW and this Department in print
and electronic media through radio and T.V.
spots.

An exercise has been initiated in coliaboration
with UNICEF and Wetlands International
to develop vuinerability mapping depicting
areas under threat of Al for use as a planning
tool.

A system has been put in place since 2004
to restrict imports from countries rgponing bird
fiu.

Preparedness measures by the Ministry of
Health and Family Weifare:

Ministry of Health and Family Welfare took adequate
measures to contain the human cases of Avian
Influenza if it is to happen.

1.

2.

A National Consultation Meeting on Pandemic
Preparedness was taken by Honble Minister
for Health and Family Wetfare on 1st August
2005 with all stakeholders to discuss the
Iinfluenza Pandemic Preparedness and

Response Plan.

A strategic plan for pandemic preparedness
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and a contingency plan to manage human
cases of Avian Influenza were npreapred and
circulated to all States.

A model State action plan was prepared and
discussed with state health secretaries.

Rapid response teams of the centre and
the states were trained and kept in
readiness.

Information, Education and Communication
(IEC) strategies have also been finalized. NICD
has also held sensitization workshops for Para-
military forces. Indian Council of Medical
Research [ICMR] strengthened
surveillance network.

influenza

One lakh courses of Oseltamivir (Tamifiu)
weren procured.

‘The action was taken during outbreak of the
disease in the last year that included
surveillance of about 10 lakh population by the
central and state teams.

ICMR Influenza surveillance network is
regularly updating on its surveillance reports
on seasonal influenza strains isolated and

typed on weekly basis.

NICD is carrying out influenza surveillance from
sentinel sites [St. Stephen's Hospital and Aruna
Asaf Ali Hospitall. Human samples are also
being tested from the Avian Influenza affected
area of Jalgaon, Maharashtra, all of which are

found negative.

100 ventilators and 100 semiautomatic analyzers
are procured.

State level RRT have been trained. District

‘level RATs are being trained under IDSP

program.
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12. A table top exercise to critically review the
contingency plan was heild at NICD on 10-11

January, 2007.

13. A regional workshop on Avian Infiuenza
Preparedness and Response was heid from 5th
to 9th, March, 2007.

14,  Stockpile status of Oseltamivir, PPE and N-95
are being maintained.

15. Information, Education and Communication
strategies are being implemented through radio

and T.V. spots.
[Translation]
News Centre in Jodhpur

2739.SHRI JASWANT SINGH BISHNO! : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the proposal pertaining to setting up
of News Centre in Johdpur is lying pending for a long
time;

(b) if so, the time by which the Centre is likely to
be set up thers; and

(c) the steps initiated in this regard so far?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) As
regards doordarshan, there is no proposal to set up
Regional News Unit (RNU) at Jodhpur. However, the
district of Jodhpur is being adequately covered for
news purposes by two stringers of Doordarshan. So
far as All india Radio is concemed, seven places
inclucing Jodhpur have been identified for establishing
new RNUs during 11th Five Year Plan. Implementation
of sc{temes is subject to approval and availability of
funds.
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Employmonttol!ﬂbnﬁl’omns

2740. DR. CHINTA MOHAN :
SHRI RAJIV RANJNA SINGH “LALAN" :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether the Govemment has evolved any
scheme for providing regular employment to the labourers
who are illiterate or educated upto Sth standard during the
Eleventh Five Year Plan;

{b) it so, the detaits thereof; and

(c) the name of sectors wherein additional job
opportunities likely to be generated consequent upon said
scheme alongwith the number thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (c) The Approach Paper to the
Eleventh Five Year Plan envisages creation of 70 million
new work opportunities. This is for all categories of
unemployed, viz. illiterate/educated/semi-skilled/
skilled/unskilled. The Approach Paper provides an
opportunity to restructure policies 1o achieve a new
vision based on faster, more broad-based and inclusive
growth. It aims at making employment generation an
integral part of the growth process and devise strategies
to accelerate not only growth of employment but
also enhancement of wages of the poorly paid. The
Approach Paper to the Eleventh Five Year Plan contains
following important policy initiatives for generation of
empioyment:- ’

(i) in order to make growth more inclusive, it
is vital that more people gain access to more
selves generate decent incomes and also
that GDP growth generates sufficient demand
for wage labour so that those who cannot
be self-employed are empioyed at decent
wages.
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(i) Targeting faster growth in GDP and doubling of
agriculture growth will help in this process.
Besides, additional employment opportunities
would be generated in the services and
manufacturing sectors. Measures would
need be taken to boost labour intensive
manufacturing sectors such as food processing,
leather products, footwear and textiles
and service sectors such as tourism and
construction.

(i) Village and small scale enterprises (VSE) will
provide mest of the new employment
opportunities during the 11th Plan.

(v) The National Rural Employment Guarantee
Act, 2005 (NREGA) assures every rural
household at least 100 days of manual at
minimum wages.

Besdies, Government of India continues to implement
various employment generation and poverty alleviation
programmes in both rural and urban areas to increase
employment opportunities. Some of these are: Swama
Jayanti Shahari Rojgar Yojana; Prime Minister's
Rozgar Yojana, Pradhan Manti Gram Sadak Yojana;
Swarnjayanti Gram Swarozgar Yojana; Rural Employment
Generaltion Programme and Sampooma Grameen Rozgar
Yojana.

[English]
Monitoring of Movement of Chemicals
2741. SHRI M. SREENIVASULU REDDY : Will the

Minister of CHEMICALS AND FERTILIZERS be pleased to
state :

(a) whether several cases have been noticed in
Maharashira from where tonnes of Ketamine, an anesthetic
which is being abused extensively has gone to parts of
the worlds;
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(b) whether there is no proper system to monitor
the movement of chemicals;

(c) if 8o, the details thereof; and

(d) the measures taken/proposed to be taken by
the Government to curb the drug producing units?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) to (d) Ketamine Hydro-
chioride is a schedule 'H' drug under the Drugs and
Cosmetics Act and Rules and is required to be sold
only against the prescription of a Registered Medical
Praéﬁoner.

No specific instance of Ketamine an anesthetic
drug being abused has come to the notice of this
Ministry. However, Ministry of Commerce and Industry,
Department of Commerce, DGFT has informed that there
has been many seizures of this item while attempting to
smuggle it out of India. Also, Intemational Narcotic
Control Board in its report of 2006 had indicated about
the abuse potential of the drug. To regulate exports of this
item, a proposal to make it mandatory to obtain an NOC
from the Narcotics Commissioner to export Ketamine is
under consideration of Ministry of Commerce and Industry.
The Narcotic Drugs and Psychotropic Substances Act
(NDPS) (regulated by Ministry of Finance) exercises
control over chemicals having misuse potential as
controlied substances and a proposal to bring Ketamine
under NDPS Act is under consideration of Ministry of

Finance.
Potential Linked Pian

2742.SHRI SARVEY SATYANARAYANA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the States have set any target for
mopmducﬁonofrablandkhamcropsbrﬂ\eeumm

year;
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(b) if so, the details thereof, State-wise;

(c)  whether the Government has introduced Potential
Linked Plan in every district as a basis for credit planning;
and

(d) if so, the details thereof alongwith the benefits
likely to accrue to farmers therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
The Govemment of India acts the production targets of
different crops, for Kharif and Rabi seasons. The States
also set their production targets of different crops for
Kharif and Rabi seasons. The production targets of major
States for current year (2006-07) during Kharif and Rabi
season as communicated by them are given in the
enclosed statement.

(¢) and (d) National Bank for Agnculture and
Rural Development (NABARD) prepares Potential
Linked Credit Plan (PLPs) on annual basis for each of
the districts of the country which forms the basis for
preparation of district credit plan. PLPs attempt at
mapping the sector-wise/activity-wise potential with
block-wise segregation by following a participative
process involving the banks, government depanménts/
agencies, eftc. in both pre and post PLP stages. Besides.
estimating the available credit potential, PLPs also identify
the critical gaps in infrastructure and other support

services.

PLPs ensures proper alignment of the credit plan
(targets) with the available potential so as to direct the
credit flow for the desired sectors and activities taking into
account the available infrastructure and other support
services. Such credit expansion is ultimately aimed at
helping the farmers for taking up various credit supported
activities.
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Statement
State-wise Production targets of different crops for 2006-04
(Lakh Tonnes)
S. State Foodgrains Oilseeds
No.
Kharif Rabi Total Cotton*  Sugarcane Kharif Rabi  Total
1. Andhra Pradesh 123.300 64.880 188.180 24.650 181.400 21.910 10.580 32.490
2. Assam 35.390 9.355 44.745 0.007 11.600 0.100 2213 2313
3. Bihar 78.000 92.500 170.500 130.000 0.180 2900 3.080
4. Chhattiggarh 71.473 10.776 82.249 1.050 3.103 2371 5474
5. Gujarat 44.570 34.330 78.900 75.000 146.300 38.210 11.710 49.920
6. Haryana 41.830 96.770 138.600 21.000 90.000 0.130 12.980 13.110
7. Himachal Pradesh 10.060 7.750 17.810 0.100 0.040 0.140
8. Kamataka 86.150 29.300 115.450 8.880 187.200 11.950 6.110 18.060
9. Kerala 5.084 8.640 13.724 0.700 0.045 0.080 0.135
10. Madhya Pradesh 51.830 126.190 178.020 7.550 26.400 §3.730 10.530 64.260
11. Maharashtra 106.700 65.300 172.000 28.140 462.000 41.610 10.330 51.940
12. Orrisa 84.340 13.600 97.940 1.860 29.400 3.090 4610 7.700
13. Punjab 95.770 147.060 242830 20.400 72.500 0.110 2300 2410
14. Rajasthan §9.100 102.150 161.250 13.000 2.500 20.500 42.750 63.250
15. Sikkim 0.922 0.215 1.137 0.036 0.043 0.079
16. Tamil Nadu 23.170 83.150 106.320 5.850 405.900 10.380 7.700 18.080
17. Tripura 5.068 2.132 7.200 0.020 0.782 0.023 0.018 0.041
18. Uttar Pradesh 198.800 355.500 554.400 0.080 NA 2.700 15.000 17.700
19. Uttarakhand 9.210 8.435 17.645 66.000 0.210 0.140 0.350
20. Pondicherry 0.505 0.735 0.940 0.004 0.073 0.078

* Lakh Bales of 170 kg. each.
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Hybrid Food Crop

2743.SHRI BADIGA RAMAKRISHNA : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether the Indian Council of Agricultural
Research (ICAR) has developed various hybrid food crop
varieties;

(b) if so, the details thereof, corp-wise;

(¢) the detalls of production-protection technologies
of the above crops;

(d) the extent to which above crops are liksly to
help increase the agricultural production in various States
particularly in Andhra Pradesh; and

(e) the time by which the above hybrids are likely
to be made available to farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c)
Indian Council of Agricultural Research has developed a
number of hybrids in different food crops. In rice, hybrids
such as KRH2, PA6201, 6444 and Suruchi 5401 have
been popular. Similarly in other food crops popular hybrids
have been developed such as DHM 103, DHM 105, Paras,
Buland, Trishulata in maize; CSH 16, CSH 18 in Sorghum
and GHB 558, Nandi 35, MLBH 504, PAC 903 in Pearl
millet. Seed production technology of released hybrids has
been developed. The integrated crop production and
protection technologies have also been developed. System
for Rice Intensification (SRI) method of cuttivation has been
found effective in enhancing the production and productivitiy
of rice in various parts of the country including Anghm

Pradesh.

(d) The adoption of these hybrids and their
production-protection technologies have helped in
enhancing the productivity of foodgrains in Andhra
Pradesh where the foodgrain productivity has increased
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from 709 kg. per hectare during 1965-66 to 2012 kg. pef' :
hectare during 2003-04.

(e) Indian Council of Agricutural Research is
mandated to produce the breeders seed of the parental
lines of hybrids and as such all the indents of breeders
seed received from Department of Agriculture and
Cooperation have been met.

[Translation]
Employment Policy for Unorganised Workers

2744. SHRI RAMDAS ATHAWALE : Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the Govemment has taken any steps
to formulate or contemplating to formulate a new
employment policy to make available the empioyment to
the workers particularly from unorganised sector in the
country throughout the year;

(b) if so, the details thereof;, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (c) The Approach Paper to the
Eleventh Five Year Plan envisages creation of 70 million
new work opportunities. This is for all categories of
unemployed viz. illiterate/educated/semi-skilled/skilled/
unskilled. Additional employment opportunities in the future
will be generated mainly in services and manufacturing
sectors and policy initiatives need to support this.
Measures would need to be taken in the Eleventh Plan
to boost, in particular, labour intensive manufacturing
sectors such as food processing, ieather products.
footwear and textiles, and services sector such as tourism

and construction.
Average Income of a Person

-2745. SHRI TUKARAM GANPAT RAO RENGE PATIL :
SHRIMATI SANGEETA KUMARI SINGH DEO:
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Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) the per capita production per month and per
hour in India at present;

(b) the average income of a person in india and
in other developing countries of the world,

(c) the difference of income of an indian person
in comparison to other developing countries; and

(d) the reaction of the Govemment in regard to
improve the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
LtABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) to (d) The required information is being
collected and would be laid on the Table of the House in
due course.

[English]
Impiementation of RTI Act, 2005

2746.SHRIMATI C.S. SUJATHA :
SHRI P. RAJENDRAN :

Wil the Minister of AGRICULTURE be pleased to
state :

(a) whether the National Cooperative Union of
indian (NCUI) and National Council for Cooperative
Tmining(NCCT)havecon\piledwimthepmvbionsot
Right to Information Act, 2005 (RTI Act) and made
necessary disclosures under the Right to Information Act,
2005

(b) if s0, the details of the officer designated for the
purpose; and

(c) if not, the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
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DISTRIBUTION (SHR! KANTILAL BHURIA) : (a) to (c)
National Cooperative Union of India (NCUI) has informed
that it does not fall under the category of public authority
as defined in Section 2(h) of the Right to information Act,
2005. As regards, National Council for Cooperative
Training (NCCT), Secretary, NCCT has been designated
as Chief Public Information Officer. The NCCT has been
directed to make necessary disclosures under the Right
to Information Act, 2005.

[Translation]
Foreign Tour by Officers of SAIL

2747. CH. MUNAWAR HASSAN : Will the Minister of
STEEL be pleased to state :

(a) the details of foreign tours made by the officers
of Steel Authority of India Limited (SAIL) during the last
three years;

(b) the details of purposes and the expenses
incurred on each of the tours;

(c) the details of profits made by the company as
a result thereof, and

(d) the steps being taken by the company to cut
down on unnecessary expenses?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) and (b) The details of
total number of employees who had been deputed abroad
by SAIL in connection with managerialtechnical training
and official visits, expenses incurred during the last three
years by the Company are as follows.—

(Rs. in crores)

Year " Number travelled Expenditure
abroad on foreign tours
1 2 3
2003-04 177 432
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1 2 3
2004-05 270 5.39
2005-06 266 5.45
2006-07 197 3.95

(9 Months)

The executives of SAIL are deputed abroad for
training to keep abreast of technological advancements in
the area of steel plant technology, general management
and for business visits abroad for export promotion, market
study, discussions/meetings with customers/suppliers etc.
which are activities required for the commercial success
of the company. However, it is not in the commercial
interest of the Company to give specific details in each
tour.

(c) and (d) The details of profit made by SAIL during
the last 3 years are as under:-

(Rs. in crores)
Year Profit Before Net Profit
Tax After Tax
2003-04 2628 2512
2004-05 9365 6817
2005-06 5706 4013
2006-07 6498 4300
(9 Months)

The leaming/inputs from the foreign visits/training
have also indirectly contributed towards enhanced
producﬁvityandpmﬁtabﬂityofme(;ompany.meexpenditum
incurred on foreign tours during 2003-04 to 2005-06 and
2006-07 (9 months) is only 0.02 and 0.01 per cent of the
tumover of the company respectively and cannot be
termed as an unnecessary -expense.
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Compensation for Death Due to
infected Blood

2748.SHRI SAJJAN KUMAR : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state :

(a) whether the Consumer Courts have recently
ordered a number of hospitals in Delhi to provide
compensation to patients in cases of deaths due to
transfusion of infected biood;

(b) if so, the details thereof; and

{(c) the action taken/proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR! TASLIMUDDIN) : (a) No, Sir. As per
the information made available by the National Consumer
Disputes Redressal Commission (NCDRC) and State
Consumer Disputes Redressal Commission (SCDRC),
Delhi, no case regarding ‘compensation for death due to
infected blood' has been decided by the NCDRC and
SCDRC, Delhi recently. However, two (2) cases have been
decided by the SCDRC, Delhi for granting compensation
to the consumers due to infected blood transfusion and
not compensation for death due to blood transfusion

recently.

(b) The brief details of the cases directed by
SCDRC, Delhi are as under:-

1. Complaint No. 3/2006 dated 15.01.2007 —
Smt. Harbans Kaur Chawla Vs. Escorts Heart
Institute and Research Centre — the SCDRC,
Delhi held hospital liable for deficiency in
service or negligence and directed the hospital
to pay a compensation of Rs. 50,000/-. Against
the said decision of SCORC, Delhi, an appeal
has been filed before the NCDRC on 5.3.2007
and the same is listed for Qoaringon21.3.200‘i.



139 Written Answers

‘2. Compiaint No.101/1992 dated 13.2..2006 —
Naresh Kumar Vs. Sunil Blood Bank and
Transfusion Centre — the SCDRC, Dethi has
awarded compensation of Rs. 20,000/- to the
complainant against selling of contaminated
blood sample and not selling the blood in the
manner provided under Rule 96 of the Drugs
and Cosmetics Rules 1945, framed under
Drugs and Cosmetics Act, 1940.

() The Govemment cannot intrvene/interfere in the
judicial process/orders. However, the aggrieved party is
free to invoke legal remedy available within the framework
of the Consumer Protection Act, 1986 in filing appeal/
revision etc. before the next higher Forum.

[Engiish]
Climate Change

2749. SHRI KINJARAPU YERRANNAIDU :
SHRI EKANTH MAHADEO GAIKWAD :
SHRI KIRTI VARDHAN SINGH :
SHRIMAT! NIVEDITA MANE :
SHRI S.K. KHARVENTHAN :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether there is any proposal under
consideration of the Government to set up a high level
Taskforce to deal with the emerging climate change
scenario;

(b) if so, the details thereof;

(c) the major issues on which the Taskforce is
proposed to be work; and

(d) the expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (d) The Honble Finance Minister in his
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recent Budget speech has stated that the Govemment has
proposed to appoint an expert committee to study the
impact of climate change on india and identify the
measures that we may have to take in the future. Further
modalities in this regard would be worked out in due
course.

Additional Food Subsidy for Tamil Nadu

2750.SHRI K. SUBBARAYAN : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state :

(a) whether the Government of Tamil Nadu has
sought any additional subsidy to enable it to supply rice
at Rs. two per kg. to the poor sections in the State;

(b) if so, the details thereof, and
(c) the reaction of the Govermment thersto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) The
Department of Food and Public Distribution has not
received any request from the Government of Tamil Nadu
for additional subsidy to enable them to supply rice at Rs.
two per kg. to the poor sections in the State.

(b) and (c) Does not arise.

Special Grants for Development
of Forests

2751. SHRI S. MALLIKARJUNIAH : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(@) whether the Union Govemment provides
special grants for the development of forests in Tumkur
district; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI ‘NAMO NARAIN
MEENA) : (a) and (b) No special grants have been
provided for the development of forests in Tumkur district,
Karnataka State. However, the Ministry of Environment and
Forests is implementing National Afforestation Programme
(NAP) Scheme through a two-tier decentralized set-up of
Forest Development Agency (FDA) at the Forest Division
level and Joint Forest Management Committee (JFMCs) at
the village level during 10th Five Year Plan. An amount
of Rs. 3.77 crores has been provided to Tumkur Forest
Development Agency from 2002-03 to 2006-07 (as on
31.12.2006) under NAP Scheme for treating an area of
2000 hectare.

[Translation]
North Eastern River Valley Projects

2752.SHRI GANESH PRASAD SINGH : Wil
the Minister of WATER RESOURCES be pleased to
state :

(a) the progress made so far with regard to the
proposais relating to documentary entitted, "Pani Ke
Prateek” on North Eastern River Valley Project;

(b) if so, the reasons for holding back the proposals
relating to documentary detailing the achievements in the
field of water resources; and

(c) the steps being taken by the Govemment for
clearance of the proposal relating to a documentary
showing the achievements?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) There is no proposal under consideration in
the Ministry of Water Resources relating to documentary
tited ‘Panni Ke Prateek' on North Eastern River Valley
Project.

(b) and (c) Do not arise.
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[English]

Construction of Fishing Harbour at
Mangalore

2753.SHRI D.v. SADANANDA GOWDA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether Government of Kamnataka has sent any
proposal for construction of a fishing harbour at Mangalore;
and

(b) it so, the status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN) : (a) Yes, Sir.

(b) The Union Ministry of Agriculture in September
1997 had accorded approval to the proposal of Govemment
of Kamataka for expansion of the existing fishing harbour
at Managalore as stage-ll at a cost of Rs.75 lakhs under
the Centrally Sponsored Scheme. The central share to the
tune of 50% of the project amounting to Rs. 37.50 lakhs
has been released in two instalments to the State

Govemment.

The Govemnment of Kamataka have indicated their
intention to have the fishing harbour expanded as Stage-
Il for which (i) an evaluation to assess'the utility of the
existing harbour facilities is to be completed and (ii) the
State Govemment is to submit the completion report of

Stage-Il.
[Translation]
Closure of Sariska Tiger Reserve

2754. SHRI PARAS NATH YADAV :
SHRI KAILASH MEGHWAL :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :
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(a) whether the Government proposes the closure
of Sariska Tiger Project;

(b) if so, the details and reasons thereof;

(c) whether the tigers are being hunted down
in large numbers leading to decline of their number;
and

(d) i so, the action taken/proposed to be taken by
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) No, Sir.

(c)  While some instances of poaching and trafficking
of their body parts have come to light, there are no reports
of hunting of tiger in large numbers, leading to their
decline.

(d) The initiatives taken by the Government of india
for conservation of tiger and other wild animals are given
in the enclosed statement.

Statement

Several milestone initiatives have been taken by
the Govermnment in the recent past for tiger
conservation which are as below

1. Strengthening of antipoaching activities,
by providing funding support to Tiger Reserve
States, as proposed by them, for deployment of
antipoaching squads involving ex-army
personnel / home guards, apart»hom workforce
comprising of local people, in addition to
strengthening of communication / wireless
facliities.

2. implementation of the urgent recommendations
of the Tiger Task Force constituted by the
National Board for Wildlife chaired by the
Honble Prime Minister, which, interalia, include
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Amendment of the Wild Life (Protection) Act,
1972 for creating the National Tiger Conservation
Authority and the Tiger and Other Endangered
Species Crime Control Bureau.

The National Tiger Conservation Authority has
been constituted with effect from 4.09.20086,
which would strengthen tiger conservation by,
interalia, ensuring normative standards in tiger
reserve management, preparation of reserve
specific tiger conservation plan, laying down
annual / audit report before Parliament,
constituting State level Steering Committees
under the Chairmanship of Chief Ministers
and establishment of Tiger Conservation
Foundation.

Assessment of tiger habitat status in the country
at Taluka amplification in the Geographical
Information System (GIS) domain in colibaoration
with the Wildlife Institute of India.

Comparative appraisal of forest cover status in
and around tiger reserves (upto a radial
distance of 10 kms.), in collaboration with the
Forest Survey of India for evolving reserve
specific restorative strategies involving local
people in the peripheral / buffer areas.

Assessment of tiger reserves by a panel of
independent experts based on 45 parameters,
adapted from the framework of the World
Commission on Protected Areas, which
has been peer reviewed by the Inter-
national Union for Conservation of Nature and
Natural Resources (IUCN) and laid in the
Parliament.

Refinement of the All india Tiger Estimation
process (including other prominent prey
and predators apart from habitat monitoring)
in collaboration with the Wildlife Institute of
India.
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Bilateral initiatives with neighbouring tiger
range countries.

Providing funding support for ecodevelopment
around core areas of tiger reserve to foster
inclusive management and taking initiatives for
evolving a set of ecotourism guidelines to
benefit local people.

Taking initiatives for enhancing the village
relocation package through a professional
agency.

Apart from the above, other initiatives taken
by the Government for wildlife conservation

1.

12.

13.

14.

15.

are as below

Legal protection has been provided to wild
animals against hunting and commercial
exploitation under the provisions of the Wild Life
(Protection) Act, 1972.

Several rare and endangered species of
wild animals have been including in the
Schedules of Wild Life (Protection) Act,
1972, thereby giving it highest degree of
protection.

The Wild Life (Protection) Act, 1872, has been
amended and made more stringent. The
punishment in cases of offences has been
enhanced. The Act also provides for forfeiture
of any equipment, vehicle or weapon that
has been used for committing any wild life
offence.

Central Bureau of Investigation (CBI) has been
MM under the Wildlife (Protection) Act,
1972, to apprehended and prosecute wildlife
offenders.

Govemment of India has set up Regional and
Sub-regional Offices for wildiife preservation in
mn]orexpoﬂandtradooentorsoftfueountry
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16.

17.

18.

19.

2755.8HRI

to Questions 146

to prevent smuggling of wild animals and their
products.

Financial and technical help is provided to the
States under various Centrally Sponsored
Schemes, viz. Protect Tiger, Project Elephant
and Development of National Parks and
Sanctuaries for enhancing the capacity and
infrastructure of the States for providing effective
protection wild animals.

A National Wildlife Action Plan 2002-16 was
adopted by the indian Board for Wild Life under
the chairmanship of Prime Minister in January
2002. The plan outlines the strategy for
conservation and protection of wildlife in the

country.

Government of India is signatory to many
intemational conventions concerming biodiversity
conservation and control of illegal trade in wild-
flora and fauna.

Bilateral agreements have been signed with
Nepal and Republic of China for controlling
trans-boundary illegal trade in wildlife.

A Global Tiger Forum of Tiger Range
Countries has been created for addressing
intemational issues related to tiger conserva-

tion.
Utilisation of Water Resources

SUBHASH SURESHCHANDRA

DESHMUKH : Will the Minister of WATER RESOURCES
be pleased to state :

(a)

the utilisation of water resources in terms of

percentage in the States particularly in backward and rural
areas as on date;

(b)

the schemes formulated by the Government to

augment water in the States; and
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{c) the amount aliocated and spentilikely to be
spent on each scheme and the percentage of cultivable
land likely to be irrigated therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) to (c) Water being a State subject, water
resources projects are conceived, planned and
implemented by the respective State Governments as per
their own priority. The average annual precipitation of the
country is estimated to be 4000 Billion Cubic Metre (BCM).
After accounting for the natural process of evaporation etc.,
the average annual water availability in the country is
assessed as 1869 BCM. It is estimated that owing to
topographic, hydrological and other constraints, the
utilizable water is 1123 BCM, out of which 690 BCM is
surface water and 433 BCM is replenishable ground water.
The National Commission for integrated Water Resources
Development Plan has estimated the utilization for different
purposes as under:-

S. Uses Requirement in % of Requirement
No. BCM in BCM

1. Irrigation 524 83.31

2. Domestic 30 4.77

3. Industries 30 477

4. Other Uses 45 7.15

The total iigation potential created upto March 2006
has been estimated to be 100.87 million hectare, State-
wise irrigation potential created is given in the ecnlosed
statement.

The allocations are made and expenditure incurred on
various schemes/projects by the respective State
Governments. However, the Government of india provides
assistance to the State Govemnments for completion of on-

going imigation projects under the Accelerated lrrigation
Benefit Programme (AIBP). The AIBP criteria have been
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relaxed and procedures simplified to cover more projects
under this under this programme. A pilot scheme titled
National Project for Repair, Renovation and Restoration of
Water Bodies directly linked to Agriculture (RRR of Water
Bodies) has also been approved by Government of India
in January 2005. Govemment of India also provides
support under centrally sponsored scheme for Command
Area Development and Water Management (CAD and
WM). The central assistance provided to the States under
AIBP, RRR of Water Bodies and CAD and WM since
inception of the programme/scheme upto February 2007
are Rs. 20598.48 crore, Rs.142.81 crore and Rs. 3217.16
crore respectively.

Statement

State-wise Imigation Potential Created
Upto March 2006

(000 Ha)
S. Name of the State Irigation Potential
No. / Created
1 2 3
1. Andhra Pradesh 6,604.27
2. Arunachal Pradesh 113.88
3. Assam 952.65
4. Bihar 7,677.46
5. Chhattisgarh 1,731.76
6. Goa 53.40
7. Gujarat 4,632.73
8. Haryana 3,804.25
9. Himachal Pradesh 183.54
10. Jharkhand 1,004.13
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1 2 3 SHRI GIRDHARI LAL BHARGAVA :
1. 4 u and Kashmir 581.41 Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :
12. Karnataka 4,245.95
(a) whether Vigilance Committees are proposed to
13. Kerala 1,331.51 be constituted for better monitoring of Public Distribution
System (PDS);
14. Madhya Pradesh 4,265.42
{b) it so, the States where such vigilance committees
15. Maharashtra 6,558.05 are proposed to be constituted: and;
16. Mani .
antpur 122.59 (c) the steps taken so far for ensuring setting up
17. Meghalaya 60.19 of sucb committees in States for proper monitoring of PDS?
18. Mizoram 17.732 THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
19. Nagaland 84.08 MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
20, Orrisn DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to
. i 3,561.28 '
(c) The Central Government has been requesting the State
21. Punjab 6,007.12 Governments/Union Territory Administrations to active
Vigilance Committees and re-constitute them, if not done
22. Rajasthan 5,221.70 already, by associating members from amongst the card
holders as well as people’s representatives. in the Model
23. Sikkim 32.98 " L .
Citizens' Charter, constitution of Vigilance Committees by
24. Tamil Nadu 3,695.54 State Governments at the level of Panchayat, Ward, Taluk,
District and States/Union Territories have already been
25. Tripura 148.81 emphasized. In the guidelines issued in June, 1999 for the
31.698.75 involvement of Panchayat Raj Institutions in the
. Pradesh ,698.
26. Uttar Prades implementation of Targetted Public Distribution System
27. Uttarakhand 800.80 (TPDS), it has been suggested that the Gram Panchayats,
Gram Sabhas should be encouraged to form Fair Price
28. West Bengal 5.777.49 Shops (FPS) Committees. The main functions of Vigilance
Committees are to ensure smooth functioning of Public
Total States 100,969.47 Distributio